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MINISTRY OF ACRICULTURE
(De partment of Agriculture and Cooperation)
NOTIFICATION
New Delbi, the 12th September, 2003
G.5.R. 738(E)—In exercise of the powers conferred by section 96 of the
Protection of Plant Varieties and Farmers® Rights Act,2001(53 of 2001) read

with section 22 of the General Clauses Act, 1897 (10 of 1897), the Central
Government hereby makes the ‘following rules, namely;=---

CHAPTER 1
PRELIMINARY

1. Short title and commencement -

(1) These rules may be called the Protection of Plant Varieties and Farmers’
Rights Rules, 2003.

(2) They shall come into force on the date on which the Act shall come into

force.
2, Definitions - In these rules, unless the context otherwise requires, -

(2) "Act" means the Protection of Plant Varietics and Farmers’ Rights Act,
2001(53 of 2001);

ib) "Authority” means the Protection of Plant Varieties and Farmers’ -Rights
Authnority established under sub-section (1) of section 3;

fe} "Clairperson” means the chairperson of the Authority appointed umder

¢lause (a) of sub-section (5} of section 3;

(d) “fee” means the fee specified in the Second Schedule;
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(¢) “Fotm” means a Form specified in the First Schedule; .
(f) “Gazette” means the Official Gazette 6f the Government of India;,
(g) “jouthal” means the monthily Journal of the Authority;

(h) “non-official member” means & mwmber of the Authority other thin a
member, ex-officio;

_ () “notice” means a noticé issued by thw Tribunal or the Registrar or the
Auttibtity uider the Aet;

() “Registrar® means a Registrar of Plamt Varieties sppointed under sub-
section (4) of section 12 and includes the Registrar General of Plant
Varieties appointed under sub-section (3) of that section;

(k) “Schedule” means a Schediile ahhexed to these rules;
(I) "section" means a section of the Act;

(m) “representation” means any written communication addressed to the
Authority or the Registrar in any proceeding under the Act;

{n) all other words and expressions used, but not defined in these rules, but
defined in the Act, shall have the meanings respectively assigned to them
in the Act,

3. Detaik of particulars to be furnished while making an application or
representation - .
(1) Save in case of forms specified by the Authority under the Act, every
person making an application or representation under the Act or these rules,
shall furnish the particulars in the Forms specified in the First Schedule;

2603 GV2003—7A,
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(2) tf any application or representation has béen filed withlit firnishing all the
particulars as specified in the relevifit Forms specified in the First Schedillé;
the Authority or the Registrar, as the case may b, shall give one month’s
notice to the applicant or the person, who has filed the wﬁc&li&n of the
representation to file such particulars.

(3) In the event the epplicant or the person, who has fikd the appiicativh of the
representation, defaults or failé to reetify the application or the
representation, as the case may be, |n terms of the notice under sub rule (2)
within one month as allowed, the said application Bf the heptesentaiion shali
be liable to be rejected withowt 4ny further notice.

(4) Where no Form is specified for any putpese, the hpplicant may adupt 4§
nearly as may be a Form specified in the First Schedule with such
modifications and variations as may be consideret! REcEsSRFY.

4. Office-of the Authority -

(1) The office of the Authority shall, for ali proceedings umider the Act. be the
head office of the Authority at New Delhi o5 the Branich office, as the case
may be. within whose territorial limits -

(a) the applicant for registration of the plant variety or the farmers® tight has

his principal place of business or domieile: ot

(b) the applicant for registration of the plant variety or the farmers’ right,
whose name is first mentioned in the application, resides or has his
principal place of business or domicile, if the application is made jointly in

the names of two or more persons; or

(c) the agent or licensee of the registered breeder has his principal place of

business or domicile.

2609 GI2003-—TB
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lhe

(2) Notwithistanding mmm M subsrele (1), until the bramh offices
are estabiishied, the approptiate office for all proceedings under the Act shail
be the head officé 6f the Autherity at New Delhi. :

Address for service of notices, ete.

{I]Ewmﬂhﬁmmgthwm»mmd in any proceeding to which
the Act OF these rules apply, ehail Ritaish to the Authority or the Registrar the
complete address for service in India ﬁMm&-!lhmﬁrml

of the person or persons ifi the proesedings.

(2) Unless such an sddress i given, the Authority o¥ the Registrar shall be under
mowgmbnunmwmwmmwuﬁmwmmwmmy
notice that may be required io b€ given under the Act or these rules.

] Mureupnih:sppﬂutin;mmﬂhueofm -

(1) Every application or representation shiall be made in writing, signed by the
appﬁmﬂmtlnpwmwmmﬁﬂmmmﬂdtﬁvaedmthc
Registrar or the Authority af its office.

(3) The names and addresses of the applicants and other persons shall be giver in
full, tojether with their nationality and such othet particulars, as are necessary
for their idéntification and for sending commmuttications to them.

(4) (a) All lpphcnhons, representations and documents filed or required to be
filed under the Act o the rules shall be filed in triplicate:

Provided that in cases where the Registrar or the Authority requires
more than three copies of such applications, representations, oOr
documenits, the applicant or the person, who has filed the application or

'ﬁ:rcmnﬁtbmmﬂbemquﬁethmpp?ymympiﬁuis
specified by the Authority or the Registrar.
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(b) In case of failure to furnish the required number of copies within a period
of three months, the Registrar or the Authority may reject the application
or the representation or may treat the application or representation as

withdrawn.

(4) Any application, representation or document required to be sent to or filed
with the office of the Authority or the Registrar may be delivered either by
hand or by registered letter with acknowledgement due or electronic mail,
addressed to the Authority or to the Registrar at their office.

(5) If any application or a representation or document is delivered to the
Authority or the Registrar by hand, ah acknowledgement receipt shall be
issued by the Authority or the Registrar’s office with its seal.

(6) In case of delivery by registered post with acknowledgement due or by
electronic mail, it shall be presumed to have been filed, or given at the
time when the same has been received by the office concerned.

(7) Any written communication addressed to an applicant or the holder of any '
right under the Act, at his address in the Register of Plant Varieties
maintained under the Act or at the sddress for service furnished under rule
5 in any proceedings under the Act or these rules, at the address appearing
on the application or notice of opposition or reply or counter reply or any
such representation, shall be presumed to be properly addressed :

Provided that in cases where the receipt of such a representation or
application has been delayed beyond the normal period of delivery or

transmission, such a delay may be condoned.

(8) All notices and writien communications addressed to an applicant or to any
holder of right, in any proceeding under the Act or these rules, and all
documents forwarded to the applicant or the holder of any right or an
opponent shall, except when they arc sent by special messenger, be sent by
registered post acknowledgement due or by electronic mail.
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(9) (a) The acknowledgement receipt issued by the office concerned or the
postal certificate receipt shall be the sufficient proof as to the delivery or
sendingofnnyducunnntmﬂurtbn&ﬂoﬂhuenﬂes.

(b) In case of transmission by electronic mail, the electronic receipt with
the recognised digital signature, by the applicant or the person, who has
made the representation, shall be the proof of the receipt.

7. Application net to bo admitted i ¢ertaln cases -

No applieation or representation shall be made to the authority or
registrar covering the subject-matter already included in an earlier application
magde by the same person, and such ‘submequent application -shall not be
admitted by the registrar or the authority, as the case may be.

8. Fees-

(1) The amount of fees payable in respect of the registration of plant varieties
and grant of any right under the Act or any application or notice of
apposition or reply or counter reply required to be filed under the Act and
other matters shall be as per the rates specified in the Second Schedule.

(3) (8) The fees payable may either be paid in cash or may be sent by' money order
or postal order or bank draft or cheque payable to the Authority or the
Registrar, as the case may be, at their respective offices, drawn on a scheduled
bank at the place where the office is situated. - '

l:‘.xphnnilon : For the purposes of these rules, “scheduled bank™ means a
bank included in the Second Schedule to the Reserve Bank of India Act, 1934
(2 of 1934),

(b) Any cheque or draft (not including the fees in cash) on which the
value specified therein cannot be collected in cash within the time
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ailowed for the payment of the fees, shall he accepted at the discretion
of the Registrar.

(c) The stamps shall not be received in the payment of any fees payable
under these rules.

(d) Where a fee is payable in respect of the filing of a document or
application or representation, the date on which the entire fee is paid
shall be the date of filing of the document or the representation.

(3) Where any test is required to be conducted under any of these rules, the
applicant or the concerned person shall be required to pay the requisite fee
specified in the Second Schedule,

(4) Any application or representation or document shall be liable to be rejected
on account of non-payment of fees and no test shall be conducted unless
and until the parties interested deposit the required amount of fees as
specified in the Second Schedule.

Size, ete., of documents -

All documents and copies of documents, except affidavits and drawings,
sent to or left at the office of the Authority or otherwise fiirnished fo the
Registrar shall be written, Lypewritten, lithographed, or printed (either in the
Hindi or in the English language unless otherwise directed or allowed by the
Authority or the Registrar-General) in large and legible characters with deep
indelible ink with lines widely spaced upon one side only of strong white paper
of a size of approximately 33.00 centimetres by 20.50 centimetres (13 inches
by 8 inches) or 29.7 centimetres by 21 centimetres (11 3/4 inches by B 1/4
inches) with a margin of at least four centimetres (one and a half inches) on the
lefi-hand part thereof.
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18.  Affidayits -

mumdammu:dmuﬂmwﬂmmhsahﬂlbdwﬁ
wawmmmHMammuutﬁnﬁmmwm
tharein & true to the best of the knowledgs, mmtinnmm.efnfﬂ:’

person making the affidavit,
CHAPTERII

PLANT VARIETIES AND FARMERS’ RIGHT S ]?ROTECI‘ ION
AUTHORITY

11.  Manner of Selection and Appointment of the Chairperson - -

(1) The Chairperson shall be appointed by the Central Government on the
basis of a panel of names repommended by a Selection Committee
comyprising of the following, namely:- /

(a) Secretary, Dcpa:hmnlafhyiamim:md Co-operatifn, éaw:mmm(
of India — Chairman. e 7 "

(b) Becretary, Dmmﬂfwmmmhmm
Government of India — Member.

(¢) One Expert nominated by Mlnm ufmuhmﬁummof
India — Member.

W eeoh e
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(2) The Department of Aﬂ;ricultureaud Cnupmnnf?ml_ L

Government shall act as the nodal department for th_ﬁlmwn and
appointmeni of the Chairperson. . 4

(3)  Tho Chairperson shall be of the rank of the Secrotary to the
Government of India and the appointment as chairperson shall either be op
deputation or on contract basis. :

(4) If the Selection Commmittee constituted W sub rule (1),
recommends any person who is not a government ammt but fulfills
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12.

13.

14.

qualifications given in clause (a) of sub-section (5) of section 3, such
appointment may be made on contract basis.

Term of Office of the Chairperson -

The Chairperson shall hold office for a term of five years or ug 1o the
age of sixty-five years, whichever is earlier, and shall be eligible for re-
appointment:

Provided that no Chairperson shall hold office for 8 ioigl perind
exceeding ten years, or after he has attained the age of sixty-five years,

whichever is earher.

Salary, allowances, conditions of service, leave, pension, provident fund
etc. of the Chairperson -

The Chairperson shall be entitled 1o such salary, allowances, leave,
pension, provident fund and other perquisites as are admissible to a Becretary
to the Government of India.

Resignation or removal of the Chairperson from office in certnin eases -

(1) The Chairperson may resign from his office by giving notice in writing to
the Central Government.

(2) The Central Government shall remove the Chairperson from office if he, «

(a) is or at any time has been, adjudicated as an insolvent;

(b) has been convicied of an offence which, in the opinion of the Central
Government, involves moral turpitude;

(c) has become physically or mentally incapable of acting. as the
Chairperson; '

(d) has failed in discharging the duties and responsibilities under the Aet
and the rules made thereunder;

(¢) has acquired such financial or other interest as is likely to affect
prejudicially his function as the Chairperson;

THE GAZETTE OF INDIA : EXTRAGRDBINARY [Parr I—Sec 3()]
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" (D has, in the opinion of the Ecntral Government, s abused his position as
to render his continuation in office detrimental to the public imérest;
(g) any other substantiated ground which is unbecoming of a public
servant under the Government of India :

Provided that the chairperson shall not be removed under this
sub-rule uniess he has been given a reasonsble opportunity of being
heard in the matter. -

15. Term gnd sllowances of nom-afficial members -

(1) Every non-official member of the Authority shall hold office for a period
of three years from the date of his appointment.

(2) The Central Govgenment shall appoint new non-official member of the
Authority withip six months of the expiration of the term of the non-
official member.

(3) A non-official member shall be entitled to sitting allowance and travelling
mmﬂmﬁrﬂea&mybefmedhy&m&mmmvmmﬂﬁnm
time to time in this regard.

16.  Proceedings of the Authority -

(1) The Authority shall meet atleast twice in a year at the head quarters of the
Aummyurmmmhpfhwumybcmmedbylhe(ﬂnirpqmn

(ijChhpumnahnlLupunawﬁtmmstofm:bssﬂmﬁw
members of the Authority or upon a direction of the Central Government,
call a special meeting of the Authority.

(3) At least fifteen days' notice of an ordinary meeting and three days’ notice |

nfaspecialmeﬂhgspmifyingt}wmcsc,ﬂmtirmmﬂ&mpmu
which such meeting is to be held, shall be given to the members.
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17.

(4) Every meeting shall be presided over by the Chairperson and in his
abnmwe,bya?msidiugﬂﬂiwwbechmeabythgmemhqsmmﬁom
amongst themselves.

(5) The decision of the Authority shall be taken by a majority of the votes of
the members present and voting and in the ¢vent of equality of votes, the
Chairperson or in his absence, the member presiding over the meeting
shall have a second or casting vote.

(6) Every member shall have one vote.
(7) The quorum for the meeting of the Authority shall be five.

(8) No member shall be entitled to bring forward for the consideration of a
meeting any matter of which he has not given ten days' notice to the
Member-Sectetary unless the Chairperson, in his discretion, permits him to
do so.

(9) The notice of the meeting may be given to the members by delivering the
same by messenger or sending it by registered post to his last known place
of residence or business or in such other manner as the Chairperson or the
Member-Secretary may, in the circumstances of the case, think fit

Chairman and proceedings of the Standing Committee -

(1} The Chairperson shall select a member of the Standing Committee
appointed by him under sub-section (7) of section 3 from amongst the
members of that Commitiee to preside over its meeting.

(2) In the absence of the member selected under sub-rule (1), the meeting of
the Standing Committee shall be presided over by the member who shall
be elected by the members present at meeting from amongst themselves.
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(3) The decision in the meeting of the Standing Committee shall be taken by a
majority of the members present and voting and in the event oflcqua!it'y of
votes, the member selecied under sub-rule (1):or in his absence, the
member presiding over the mesting shall have a second or casting vote.

(4) Every member shall have one vote.
(3) 'Fhe quarum for (e meeting of the Sunding Commitiee shall be three.

(6) The convener of the Sianding Commitiee may, in consultation with tle
Authority, determine lhe venue of its meetings any where in India; and serve
notice of such meeting to all members at least fifteen days in advance.

I8, Kﬁin“mm of Expert Committee by the Autherity -

(1) The Authority may appoint such experts or consultants as it considers
nesggsary o seek guidance and assigtance, in technieal aread demanding
specialized advisory inputs, to enable the Authority for efficient discharge
of ifs duties and functigns

_ (2) The Authority may pppoint such other committees as may be necessary
for the &fficient discharge of ifs dujies and fynctions.

(3) The Authority may, in consultation with the Central Governnmm,'ﬁx '

the quantum of remuneral ion, payable to the experts and consultants.

19,  Salary, ANSWIREF? and Condifjens of service of the Registrar-General -

(1) The Registrar-General shall be gn gificial equivalent to the yank of the
Additional Secrgtary to the Government of]ndia and he shall be appointed
by the Autherity gﬁ- gﬁPpLQ._lipﬂ or transfer or on contrget basis,

(2) The Registrar-General shall be governssl b the Centryl Geyernment rules
in sespecy of his salary and other allowances including pension, leave,
tmwliiﬂg and Q,ail; allowances as are admissible 18 an Additiopal
Secretary to the Government af India.

3
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(33 The declsmn in the meeting of the Standing Committee shall be taken by a
majority of the members present and voting and in the cvent of equality of

voles, the member selected under sub-rule (1) or in his absence, the

member presiding over the meeting shall have a second or casting vote.

{21 By memnbtr shall have one vole.
(5) The quorum for the meeting of the Standing Committec shall be three.

(6) The convener of the Standing Committec may, in consultation with the
Autherity, determine the venue of its meetings any where in India: and serve
notice of such meeting to all members at least fifteen days in advance.

I8, Appoinimient of Expert Committee by the Authority -

(11 ihe Authority may appoint such experts or consultants as it considers
necessary to seek guidance and assistance in technical areas demanding
specialized advisory inputs, to enable the Authority for efficient discharge

af s duties and functions.

(2) The Authority may appoint such other committees as may be necessary

for the efficient discharge of its duties and functions.

(3) The Authority may, in eonsultation with the Central Government,” fix

(he quantum of remuneration, payable to the experts and consultants.

19, Salary, Allewances and Conditions of service of the Registrar-General -

(1) The Registrar-General shall be an official equivalent to the rank of the
Additional Seeretary lo the Governmeat of India and he shall be appointed
by the Authority on deputation or transler or on contract basis.

(2) The Registrar-General shall be governed by the Central Government rules
in respect of his salary and other allowances including pension, lcave,
travelling and daily allowances as are admissible to an Additional

Secretary Lo the Government of [ndia.
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(3) The chistmm shall be a person having proven managerial, or
legal or Intellectual Property Rights or agricultural development
experience.

(4) The term of office of the Registrar-Gencral shall be a period of five years
or until he attains the age of sixty years, whichever is earlier :
Provided that no candidate who may not have at least two years tenure in

the office shall be appointed as Registrar-General.

(5) A person on completion of one term as Registrar-General shall be eligible
for a second term of three years or until he attains the age of sixty years,
whiche ver is carlier. -

The method of appointment of officers and other employees of the
Authority - '

(1) The Authority may make recruitment and appointment to the posts of
officers specified in the Fourth Schedule.

(2) The Authority shalt after advertising the posts in the Employment News
and atleast one national daily recruit officers and other employees of the
Authority by the method of direct recruitment or contract basis by
selection after conducting interview.

(3) Notwithstanding anything contained in sub-rule (1) and subject to the
approval of the Central Government the Authority may also appoint such
other officers and eniployees as may be required by it on transfer or
deputation basis or on contract basis.

(4) The salary, allowances and other conditions of service of the officers and
employees of the Authority shall be the same as applicable to Central
Government servants of equivalent rank.

{5) If any question on the service conditions of any officer or employee of the
Authority arises. it shall be decided by the Central Government.

Powers and Duties of the Chairperson -

(1) In addition to the duties specified in the Act, the Chairperson shall have
powers of general superintendence and directions in the conduct and
management of the affairs of the Authority, to enable the Authority in
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el’fe-:twely discharging its duties and overseeing lh\: compliance of the
provisions of the Act, and the rules and regulations made thereunder.

{2) The Chairperson shall afso discharge such other duties and functions as the
Authority may by general or special order in writing delegate to him or the
Central Government may authorise him to discharge fom time to time.

(3) The Chairperson shall convene, preside over and conduct the meetings of
the Authority and be responsible for carrying out all decisions taken by the
Authority.

(5) The Chairperson shall guide and facilitate the development of new plant
varieties by protecting the rights of the breeders, researchers, farmers, and
community of farmers as provided under the Act.

(6) The Chairperson shall facilitate and act on his satisfaction for compulsory
licensing of registered plant varicties and advise the Central and the State
Governments on ihe restriction of public use of any such registered plant
varicties which may invite action under sub-rule (4). |

22.  General functions of the Authority -

(1) The Authority shall advice the Central Government in relation to the
Provisions contained in the sub-section (2) of section 29 for specifying and
notifying the genera and species for the purposes of registration of new
piant varieties other than extant varicties and farmers® varieties.

(2) The Authority shall register extant varieties under clause (&) of sub-section
(2) of section 8 within such period as may be determined by it with
suitable test criteria to conform distimtiwnnss, uniformity and stability

(3) The Authority shall develop DUS test and other test criteria and conduct
such tests for characterization of each variety of crop species notified by
the Central Government.



(4) The Authority shell compile and maintain & database on all varieties of
common knowledge including all tegistered extant and farmers’ varicties
and such varieties being cultivated outside India for each crop species
pmrmgmmrumuhmvﬁahhbmwmwm
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(S)Themlhorityslmﬂbeemitledtouﬂhmﬁmcmﬂ:dmﬂsofmy
cmpwietymﬂﬂminthemmﬁsrﬂzmofhm&m
into its database.

(6) Any public or private institution, cothmunity or individual involved in the
production and use of seed of such varieties shall be required to provide
full information on its characteristics or and a true sample of seed of such
variety.

(7) The Authority shall keep a record of the production and sale of seed of all

(8) 1t shall be necessary for all breeders of registered varieties to supply
certified figures on annual seed production and sales to the Authority
wﬁhhapwhdmtexcudh:gthmemmhsﬁummemmkmnofmh
reporting period.

(9) The Authority, if required shall also be entitled to call for such figures
specifically relating to any region of the country.

23.  Matters to be included in the National Register of Plant Varieties -

The National Register of Plant Varieties shall contain the following

particulars of each registered variety, namely: -

(1) Registration Number;

(2) Nationality of Breeder(s);

(3) Denomination as granted;

(4) Date of Grant of Registration;

(5) Date on which application was received;

(6) Provisional number given to the application;
(7) Date of Gazette notification;
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(8) Grouping of the plant variety (new, extant or farmers);

(9) Classification of the variety (fypical variety, hybrid varlery or essentially

derived variety);

(10) Denomination of variety, Common Crop name to which the varéty

belongs, Taxenomical Lineage of the Crop in Botanical niives;

(11) Key Passport data of the varicty;

(12) Essential characters making the variety distinct;

(13) Starting date of protection;

(14) Expiry date of protection;

{15) Date of revocation with other details (grounds etc.);

(16) Name and address of the applicant(s);

(17) Address for service of docmm{s);

(18) Name and address of the breeder(s) (in case breeder is not the applicant); |

(19) Name and address of the legal representative (if applicable);

(20) Name, address and other details of the licensee and terms of license (if
applicable);

(21) Name, address and other details of the agent with jurisdictional rights, if
any (if appointed);

(22) Type of crop;

(23) Name of the family, genus, species, variety and common name;

(24} Narne and address of the breeder of initial variety (in case of essentially
derived variety);

{25) Details of the acquisition of propagating material/ seeds (if applicable);

{26) Eerails of parental material used in the development (if applicable);

{27) Narne and address of the conrributor(s) of genetic material (if applicable);

(28} Any other feature specified by the Authority or Registrar-General;

(25} Country of origin of the plant variety;

(30) Brief description of the variety along with characteristic details of the
nearest variety including results of DUS testing, supplemented with the
drawings or photographs or both;

(31} Ia case of compulsory licensing, vame and address of licensee with other
details (terms and conditions, revocation, etc), if applicable;

(32) Declaration and details of the renunciation to the variety (if applicable);

(33) Details of benefit sharing;
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(34) Details of opposition, revocation, restoration, maintenance (whatever
applicable);

(35) In the case of variéties protected outside India prior to registration in the
country, following additional information shall be entered in the National
Register of plant varieties namely: -

(a) Name of the couritry{les) whers protection is made along with the
denomination of the variety ih each of them,

(b) Date of first profection with country,

(c) Variation in important tait with respect to first filing,

(d) Country whereli the Variety was first commercialized with date,

(¢) Any other featuré speéified by the Authority or Registrar-General;

(36) In case of & convention application, the following information shall also

be furnished, namely :-

(2) Name of the conventioi couhitry

{b) Passport data of the cofvetition application

(c) Date of application

(d) Date of grant of registration

(e) Registration number

(f) Denomination as accejted

(2) Date of Gazette notification

() Starting date of protection

(i) Expiry date of protection

(j) Whether the variety has been s0ld or otherwise disposed of within and
outside thé country, if so, détails thereof

(37) Any changes made in any entry.

CHAPTER 1Tl
REGISTRATION OF PLANT VARIETY

24. Registration of Extant Plant Varieties under sub-section (2) of section 15 -

(1) The Registrar shall register cvery extant variety within three years from
the date of its notification under the Act, with respect to the genera and

species eligible for registration subject to conformity to the criteria of
2600 GI2003—8A ==
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distinctiveness, uniformity, and stability as laid down under the

regulations:

Provided that the Registrar may, for reasons to be recorded in miling,
register an extant varicty after the expiry of the said period of three years.

25.  Application to authorize a person to register 2 variety under clause (e) of
sub-section (1) of section 16 -

An application to authorize & person to register a variety under clause
(e) of sub-section (1) of section 16 shall be made in Form PV-1, given in the
First Schedule, by a person specified in sub-section (1) of that section.

26.  The fee payable under clause (g) of sub-section (1) of section 18 for
making application for registration of plant variety -

The fee for making application for registration of a plant variety under
section 14 shall be such as specified in column (3) of the Second Schedule for
the purpose.

27.  Proof of the right of making application under sub-section (3) of section
18 -

(1) Where an application for registration is made by the successor or assignee
of the breeder under sub-section (3) of section 18, he shall furnish
documentary proof, at the time of making such application or within six
months of making such an application, as to the right to make such an

application for registration.

(2) The documentary proof, in case of an assignment, shall be furnished in the
manner specified in Form PY - 2, given in the First Schedule and in case
of succession. or a succession certificate or any other document in support
of succession proving the applicant to be the successor shall be furnished.

2600 G/2003—88
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28.  Fee for condueting tests under section 19 -

The applicant shall deposii the requisite fee for the purpose as
spéeified in column (3) of the Second Schedule, with the Registrar for
conducting the tequired tests under section 19.

29.  Manner and methed for conducting tests under section 19 -
&

(1) (a) The Autherity shall charge separate fees for conducting DUS test and

special test on each variety. .

(b) The special fests shall be conducted only when DUS testing fails to
establish the requirement of distinotiveness.

(¢) The DUS testing shall be ficld and multi-location based for at least two
crop seasons and spesial tests be Inboratory based.

(d) The fee for DUS and specidl lests shall be such as provided in column
(3) of the Second Schedule for the purpose.

(2) If the Registrar, after initial scrutiny of the application for registration, is
satisfied that the application is in order, he shall notify the applicant to
deposit the requisite fee, as specified in column (3) of the Second
Schedule. within a period of two months for conducting the DUS test

(3) On receipt of the fee, demanded under sub-rule (1), the Registrar shall
consider the application for further processing.

(4) The DUS test shall be nccessary for all new varieties except esgemtially
derived variety.

(5) The manner of testing essentially derived varieties shall be decided by the
Authority on a case-10-case basis,

(6) The DUS test shali be conducted on a minimum of two locations,
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(7) The Authority may recognize and empane| institutions having adequate
facilities for conducting DUS or special tests in the vouittry for conducting
such tests.

(8) The Authority shall notify the adopted methods of conducting the DUS
and special tests.

(%) The Authority shall develop and publish in iis Journal guidelines for the
DUS test for each crop.

(10)  The samples of seeds or propagules in respect of which an application
for registration has been made and patental lnes under régisiration
submitted for the DUS and special tests and deposited at the National Gene
Bank shall present the maintainable standards of genetic purity, and
uniformity and germination, sanitary and phytosanitary standards,

30.  Advertising of application for registration ndér section 21 -

(1)  Every application for registration of a variety which has been accepted and the
details thereof including specifications shall, upon such acceptance under sub-
section (1) of section 20, be advertised by the Registrar in the manner specified
in Form - (-1 of the Third Schedule. ‘

(2) Incvery such advertisement under sub-rule (1), the Registrar shall mention the
place or places where a specimen of the variety may be inspected.

(3) The contents of such advertisement shall include -

{a) name, passport data and source of parental line or initial variety used to
develop the variety in respect of which an application for registration has
been made ;

(b) description of the variety bringing out its character profile as specified
under the DUS test Schedule :

(c) essential characteristics conferring distinctivencss to the variety ;

(d) important agronomic and commercial attributes of the variety ;

-
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(¢) photographs or drawings, if any, of the variety submitted by the applicant;
o _
(f) claim, if any, on the variety.

Notice of oppesition under sub-section (2) of section 21 -

(1) Any interested person, may within three months from the date of
advertisement of an application for registration, may give a notice of
opposition to the registration of a plant variety in Form PV.3 of the First
Schedule.

(2) The fee payable for filing an oppesition referred to in sub-rule (1) shall be
as specified in column (3) of the Second Schedule :

Provided that no such fee shall be payable in respect of an opposition
made by a farmer or group of farmers, or village community,

(3) A copy each of the notice of opposition received against a specific
application shall be referred to the applicant by the Registrar within three
menths from the last date of filing of opposition.

(4) An applicant shall be entitled to submit point-wise counter statement to
theupposhionmtlaterﬂmpmnmnrﬂuﬁumﬂtdm:ofsenrimofﬂw
copy of the notice of opposition, failing which the Registrar shall decide
the merits of the opposition and notify his decision by giving reasons
therefor.

(5) Every counter-statement under sub-rule (4) shall be in Form PV-4 of the
First Schedule.

(6) The copies of counter to opposition submitted by the applicant within the
time specified in sub-rule(4) , shall be conveyed to the person opposing
the application, within a period of thirty days of its receipt, requiring the
opposing person to submit the final opposition within a period of thirty
days from the date of service of the counter from the applicant.



118 THE GAZETTE OF INDIA : EXTRAORDINARY [Pags I—Sac 3@

(7) The Registrar, may at his discretion, allow any correstion of eeror of
amendments in the notice of opposition or counter statement if such
alteration is requested by the persons concernad in writing,

(8) (a) The security referred to in sub-section (8) of sectlon 21 ghal] be
payable as an amount decided by the Authority.

(b) In case the opposition is found to be frivolous, the Registrar may direet
payment of cost as determined by him to the applicant from out of the
security amount received and the balance of the security amount shall be
deposited in the Authority.

(c) In case the opposition succeeds, the security amount shall be refunded
te the opposition party.

32. Complizsnce with Time Schedule -

(1) The time schedule provided for advertisesment, opposition, defence, hearing
and amendment of specification under these rules shall not be extended and
failure in compliance with these time schedules shall forfeit the opportunity
granted.

33, Manner of submitting evidence and time limit for filing notice of
opposition, counter-statement or producing evidences under section 21 -

(1) Any evidence, upon which the opponent may rely, shall be submitted in
duplicatc to the Registrar with a copy to the applicant within one month
from the receipt of counter-statement of the applicant.

(2) Any evidence upon which the applicant may rely shall be submitled in
duplicate to the Registrar with a copy to the opponent within thirty days

from the date of receipt of opponent’s evidence.

(3) No further evidence shall be submitted by either party except by leave or

directions of the Registrar.

(4) The copies of all the documents, except plant variety application, referred

to mthe notice of epposition or in any counter-statement filed in
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34.

connection with the opposition shall be in triplicate unless the Registrar
directs otherwise.

(5) Where a document, is in a language other than English, and is referred to
or relied upon in the notice, statement or evidence, an attested translation in
English thereof shall be furnished in triplicate.

(6) The time-limit for filing the evidence shall not ordinarily be extended
except by a special order of the Registrar given on an application filed by the
person seeking extension of time and on payment of the fee specified in the
Second Schedule and such an application for extension shall be in Form- PY
5 of the First Schedule.

Application for the registration of essentially derived variely under
section 23 -

(1) The application for registration of an essentially derived variety shall be
accompanied by the following documents, namely :

(a) an affidavit swomn by the applicant stating that such a variety does not
contain any gene or gene sequence involving terminator technology ;

(b) a statement giving details of the brief description of the characteristics of
the variety lo substantiate noveity, distinctiveness, uniformity and stability;
and

(c) the details of parental material used.

\
(2) The application under sub-rule (1) shall be accompanied by the fee as
specified for the purposc in column (3) of the Second Schedule.

Manner and methed for conducting test under section 23 -

The tests referred to in sub-section (3) of section 23 shall be conducted
by the Authority in consultation with the Central Government.
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36. Certificate of registration under section 23 -

The Registrar shall issue to the applicant a certificate of mgistrmhn of
an essentially derived variety in the manner specified in Ferm -2 of the
Third Schedule and send a copy of the registration to the Authority and to
such other body (ies) as may be notified by the Central Government for

information.

CHAPTER IV
REGISTRATION AND BENEFIT SHARING

37. Certificate of registration under section 24 -

(1) The certificate of registration of a plant variety, other than an essentially
derived variety, under sub-section (2) of section 24 shall be in Form Q-2
of the Third Schedule.

(2) The Registrar shall issue the certificate of registration under sub-section
(2) of section 24 within three years of the date of filing of application
subject to the fulfillment of all other requirements.

(3) A copy of the certificate of registration issued under sub-section (2) of
section 24 shall be sent to the Authority; and to such other body or agency,
which the Central Government may, by notification in the official gazette

specify.
38.  Notice to the applicant under section 24 -

(1) If, within a period of twelve months, the application for registration of a
plant variety other than an essentially derived variety is not completed in
the circumstances given in sub-section (3) of section-24, the Registrar shall
issue thirty days notice to the applicant at the address of his principal place
of business in India, or if, he has no principal place of business in India, at
the address for service in India stated in the application, but if the
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applicant has suthorized an agent ﬁ:rthepwponaoflh:;:pﬁmﬁm.un
notice shall be sent 10 the agent and a duplicate thereof to the applicant for
filing of the application or such further time as the Registrar may allow for
completion of registration.

{(2) The notice under sub-rule (1) shall be in Form O-3 of the Third
Schedule.

39. Renewal and revision of registration under section 24 -

(1) (a) On receipt of an application from the applicant, the Authority may
review and renew the initial duration of registration as mentioned in sub-
section (6) of section 24.

(b) Every application for review and renewal under sub-rule (1) shall be
made in Form PV-6 of the First Schedule and filed during twelve 10
eighteen months prioe to the expiry of the initial period of registration.

(c) Every application under sub-rule (1) shall be accompanied with the fee
payable for the remaining years under the initial period of registration, at
the rate fixed for the year preceding the year of application, along with
arrears, if any.

(2) (2) The renewal of registration may be applied for either for the remaining
period of total aggregate duration of validity of the registration or for any
period within such remaining period.

(b) In case, the applicant prefers for a period less than the total aggregate
duration, no application shall be entertained for the further renewal of

registration.

(3) (a) The fee payable for such extended period of registration beyond nine
years in the case of trees and vines and six years in the case of other crap
varieties, as the case may be, shall be based on average annual fee levied
during the last two years of the said initial period of mgistmti;:m.

(b) The annual fee shall be uniform for the extended period of the
registration and be payable in advance in single instalment.
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(4} The Authority shall within such intervals as it thinks appropriate publish a
list of varieties registered as well as renewed under the Act with the
particulars of the period of registration, name and address of right holders
periodically in its journal and in the Official Gazette,

40.  Publication of contemts of the certificate inviting claims for benefit
sharing under section 26 -

Upon the issuance of the registration certificate under sub-section (B) of
section 23, or sub-section (2) of section 24, the Authority shall, for the purpose
of inviting clams for benefit sharing under the Act, shall advertise the
following details of the registration certificate, namely - »

(a) the registration number along with the date of grant,

(b) the name and address of the applicant or breeder in whose name the
certificate has been issued or registered,

(¢) denomination of the variety,

{d) name of the family, genus, species, variety and common name,

(e) parentage and geographical location of the variety,

(f) the details of the distinguishing features or the characteristics,

(g) in case of ‘cssentially derived variety’, the details of the ‘initial variety’
from which the ‘essentially derived variety’ is claimed to have been
derived.

(h) the name and address of the contributor, nature and amount of the
contribution or the community knowledge used in the development of
the plint variety.

(i) the terms and conditions of the agreement, if any, entered into between
the breeder and the contributor.

(i) if the variety is sokl or otherwise disposed of, details thereof.
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41. Benefit sharing claim under section 26 -

(1) Upon the publication of the particulars of a certificate under sub-section
(1) of section 26, a person or group of persons or firm or a pon-
mmmmlorwﬁﬂhnmmkenhimmdnmmofﬂu
section for bepefit sharing in Form PV-7 of the First Schedule within a
period of six months from the date of such publication.

Provided that in special circumstances, the Authority may extend the time
limit beyond the period of six months.

(2) The person or persons or firm or the non-governmental organization, who
has mede an application for benefit sharing, shall provide the following
information, namely :

(a) the contribution made by the person or the group of persons or firm or
community or the non-governmental organisations to the genetic
development of the plant variety ;

(b) the capacity in which the person or the group of persons or the non-
governmental organisation is making the claim for benefit sharing ;

(c) in case of “essentially derived varieties”, the terms and conditions in
which authorisation has been given ;

(d) the commercial viability or the actual market performance of the
variety so registered.

(3) An applicant for benefit sharing shall pay the fee as specified for the
purpose, in column (3) of the Second Schedule.

42. Oppaosition to a claim for benefit sharing under section 26 -

(1) On receipt of a copy of the claim for benefit sharing, the registered breeder
of the plant variety may accept the claim and accordingly intimate the
same to the Authority within a period of three months from the date of

such receipt..
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(2) In the eventuality of the plant breeder failing or defaulting to tender the
ntimation under sub-rule(1) within the period of three months, referred to
in sub-rule(1) it shall be presumed that he has no opposition to such claim
and the claim shall be decided accordingly.

(3) H, withmn a period of three months of receipt of notice of claim, the breeder
of the plant variety files his opposition to the claim for benefit sharing,
such an opposition shall be taken into consideration while disposing or
deciding the claim for benefit sharing.

(4) Every notice of opposition, under sub-rule(3) shall be in Form PV-8 of the
First Schedule.

(5) The Authority, upon receiving the reply from the registered breeder, shall
furnish a copy of such reply to the claimant for benefit sharing.

(6) The registered breeder or the claimant to benefit sharing shall furnish
supporting document and other evidence, which shall be duly considered
by the Autharity while disposing of any claim for benefit sharing,

43.  Dctermination of benefit sharing under section 26 -
The Authority shall, by order. determine the amount of benefit sharing to g
variety according to clauses (a) and (b) of sub-section (5) of section 26 and
taking into account the following criteria, namely -

(a) the contribution of the claimant in selecting, conserving and providing
the genetic material,

(b) the contribution of such genetic material in providing one or more traits
which conferred high commercial value to the variety, and

(¢) the contribution of such genetic material to impart high combining
ability to the parents of the hybrid variety relating to benefit sharing.
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44.  Raference for recovering benefit sharing wnder section 26 -

45.

44,

In case of default or failure on the part of the breeder of the variety to
deposit the amount of bencfit shating in the Gene Fund, as per the order of the
Authority of section 26, required under sub-section(6) within a period of three
months from the date of such order, the Registrar shall make a reference to the
District Magistrate inder sub-section (7) of that section 26 in Form O-4 of the
Third Schedule. |

Application for registration of title of agent or licensee under section 28 -

(1) An application under sub-section (4) of section 28 for registration as an
agent or licensee, as the casc may be, shall be made in Form PV-9 of the
First Schedule. :

(2) The application for title by a licensee or an agen{ shall be accompaniéd by
three attested copics of the agreement or instrument of entitiement or ady
other documentary evideiice.

(3) The proposed agent or licensee may also be required to  produce such
other documents and information as may be required by the Registrar in
support of the proof of title,

(4) The applicant under sub-section (4) of section 28 shall pay the fec as
specified for the purpose in cohnnn (3) of the Second Schedule.

Reference of disputes of entitlement under section 28 -

(1Y While referring a dispute under sub-section (4) of section 28 to the
Authority for determination the Regisirar shall furnish all the relevant
information related to dispute with three copies of all the documents and

evidence available with his office.
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(2)  On receipt of an order of the Authority in respect of the dispute, the
Registrar shall furnish copies of the order to the persons involved for
necessary compliance.

47.  Certificate of registration of entitlement under section 28 -

The certificate of registration to be issucd to a registered licensee or an
agent by the Registrar under sub-section (4) of section 28 shall be in Form O-
§ of the Third Schedule.

48.  Application and procedure for varying or cancelling terms of registration

under section 28 -

{1) An application under clauses (a), (b), (¢). (d), or (e) of sub-section ('3‘). of
scction 28 for variation or cancellation of the terms of registration of a
registered hreeder or his successor or any other person shall be in Form
PV-10 of the First Schedule.

{2) Every applications under sub-ruk (1) shall be accompanied by a fee as
specified for the purpose in column (3) of the Second Schedule.

44 Notice and proceedings under section 28 -

(1) The Registrar shall issue notice of every application under sub-section (10)
of seetion 28 in Form O- 6 of the Third Schedule to the registered

hreeder or the agent or the licensee.

(2) Any person to whom a notice has been issued under sub-rule (1) and who
mtends to oppose or intervene in any proceedings under section 28, shall,
within three months of the receipt of such notice, give notice of opposition
or miervention to the Registrar in Form PV-11 of the First Schedule.

(3) Un receipt of a notice of opposition or intervention the Registrar shall
turnish a copy of it 1o the applicant.
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(4) The Registrar may accept or refuse the application or accept # subject to
any condition, modification or limitation as directed by the Authority and
shall inform the parties in writing accordingly.

‘CHAPTER Y

SURRENDER AND REVOCATION OF CERTIFICATE OF REGISTRATION
AND RECTIFICATION AND CORRECTION OF REGISTER

50. Surrender of certificate of registration under section 33 -

The registered breede@may at any time, by giving notice fo the
Registrar offer to surrender his certificate of registration of plant variety in
Form PV-12 of the First Schedule, under sub-section (1) of section 33.

51.  Procedure on application for surrender of certificate of registration under

section 33 -

(1) The Registrar shall give notice in Form -7 of the Third Schedule, every
notice of offer made under rule 50 to the registered agent or the licensee
relating to such certificate.

{2) (a) Any person who has been given a notice of surrender of cei'tiﬁcate aof
registration under sub-rule (1), who intends to oppose the  surrender,
shall within three month of the receipt of such notice, give notice of
opposition to the Registrar in Form PV-13 of the First Schedule, and
shall send therewith a written statement setting out the nature of the
opponents’ interesl, the facts relied upon along with the notice of
opposition.

(b) The Registrar shall thereupon serve the notice of opposition along with
the written stalement received by him to the applicant.
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53.

(3) It the appncant desires to contest the opposition, he shall file or leave at the
appropriale office a reply statement sctting oul fully the grounds upon
which the opposition is coniested, within a period of three month from the
date of receipt of the copy of the written statement by him under sub-rule
(2} and deliver to the opponent a copy thereof.

(4) The applicant or any person to whom a notice uader sub-rule (1) has been
issued may, make an application to the Registrar in Form PV-14 of the
First Schedule, for secking an opportunity of being heard.

{5)On receipt of an application, under sub-rule(4), the Registrar may fix ihe
time and place of hearing and issue notice to the parties accordingly and
the interested parties may appear and give or file evidence in support of
their case.

(6) The Registrar may accept or refuse the application or accept it subject to

any condition, amendments, modifications or limitations and shall,

accordingly, inform the parties in writing.

(7) If the Registrar accepts the registered breeder’s offer of surrender of the
plant variety, he shall by order direct the registered breeder to return the
centificate of registration and on receipt of such certificate, the Registrar
shall, by order, notify the surrender in the Official Gazette.

Application for revocation of protection granted to a breeder under
section 34 -

Any person may make an application to the Authority in Form PV-15
of the First Schedule, for revocation of protection granted to a breeder in
respect of a variety on any of the grounds laid down under clauses (a) to (h) of

seetion 34,

Procedure on application for revocatiop under rule 52 -

(1) The Authority shall issue notice in Form O-8 of the Third Schedule, to
the registered breeder of any application received by it under rule 52.
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(2) (a) In case the registered breeder intends to oppose the application for

revocation of protection, he shall, within three months from the date of
receipt of such notice, give notice of opposition to the Authority*in Form
PV-16 of the Fi_r:t Schedule, and shall send therewith a written statement,
setting out the facts upon Whlch he bases his case and the relief sought.

(b) The Registrar shall serve the notice of opposition along with the written
statement reccived by him to the applicant.

(3) If the applicant desires to contest the opposition, he ghall fije or leave at
the appropriate office, a reply settmg oul the grounds upop which the
opposition is contested, within a period of three months fram the date of
receipt of the copy of the written statement by him under syb-rule (2) and
deliver to the opponent a copy thereof.

(4) (a) The applicant and the regiscied brecdet may ruke an application to
the Registrar in Form PV-i7/ & th: first Schedule, secking an
opPdrtunity of being heard.

[bj;u'r[.’hz Registrar may, on ra:cip 7w anplicatien, fix such fime and
place for bearing and issue nutice 10 Uwe partier accor lingly and tﬁr
interested parties may appear winl §ive ot fle evidecs ic suppan of kis
case,

{c) The Registrar may, accept or tet 50 the application or accept it subject
to any condition, amendments, i difications or limitations and shall.
aceordingly inform the parties in writing.

(5) If the Authority au;npas the application for revocation of the plant varie!y,
it may direct, by order, the registered breeder to return the certificate q_l'
registration and on receipt of such a certificate, the Registrar shall by order
notify the revocation of the plant variety in the Officia) Gazette.

54. Payment of annusl fee for retention of registration under section 35 -
The registered breeder, agent and licensee shall pay an annual fee for
retention of registration at such rate as specified for the purpose in column (3)
of the Second Schedule.

2608 GV2003—8A
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55.  Application for cancellation or change of certificate of registration under
section 36 -

(I}  Any person may make an application for changing the certificate of
registration on the grounds laid down under sub-section (1) of section
36 to the Registrar.

(2}  Every application under sub-rule (1) shall be made in Form PV-18 of
the First Schedule and shall be accompanied by a statement of the

grounds on which it is made.

56. Procedure on application for cancellation or change of certificatc of

registration under saction 36 -

The Registrar may accept or refuse the application or accept it subject to
any condition, amendment, modification or limitation as he may think fit to

impose and shall inform the concerned parties in writing accordingly :

Provided that no application shall be rejected unless the applicant has
been given a teasonable opporiunity to make a representation against such

iejection,
§7.  Application to rectify the register under section 36 -

Any person may make an application (o the Registrar, in Form PV-19
of the First Schedule, stating the grounds on which it i8 made, for making,
expunging or varying the entry on the grounds laid down under sub -section

{2} of section 36,
58.  Procedure on application to rectify the Register under rule 57 -

I'he Registrar may accept or refuse the application for making,
expunging or varying the enlry or accept il subject to any condition,
amendment, modification or limitation as he may think fit to impose and shall

miorm the ‘oncerned parties fn writing accordingly :

2609 GV2Z003—4E
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59.
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been given Lreamnable opportunity to make a representation against such

rejection.

Cancellation or change of registration or rectification of the Register by
the Registrar under section 36 -

(1) The Registrar while exercising the powers under sub-gection (4) of section
36 to cancel the registration, may make changes to the registration, oy in
case of rectification of the register, shall give notice in Form 0-9 of the
Third Schedule to the registered brecder, agent or licensee, if any, and to
any other person who appears to the Registrar to have any interest in the
plant variety, and shall state the grounds on which the Registrar intends to
take any action.

‘(2) If any person who has been given a notice under sub-rule (1) intends to
oppose the action of the Registrar, he shall within three month from the
date of the receipt of such notice, give the notice of opposition to the
Registrar in Form PY-20 of the First Schedule, and shall send therewith a
written statement sefting out the facts upon which he bases his case and
the relief souzht for.

(3) The Registrar after hearing the personto whom a notice under sub-rule (1)
has been given may pass such order as he may think fit and shall,

accordingly, inform the parties in writing.

Application for correction of Register by the registered breeder under
section 37 -

An application for correction of the Register may be made by the
registered breeder of the plant variety to the Registrar under sub-section (1) of
section 37 in Form PV-21 of the First Schedule, for making any change as

faid down in clauses (a) to (¢) of sub-section (1} of that section.
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Pmmdum on application for correction of the Register under rule 60 -

The Registrar may aceept or refuse the application tmade 1indet rule 60 for
correction of register or accept it subject to any condition. amendments,
moditications or limitations as he may think fit and shall, accordingly, inform
the purties in writing,

Application for correction of the Register by the registered agemt or
licensee under section 37 -

An application for correction of the Régister may also be made by the
tegistered agent or the licensee to the Registrar under sub-section (2) of
section 37 in Form PV.22 of the First Schedule on the grounds laid down in

sub-section (2} of that section.
Frocedure on appiication for correction of the Register under ruje 62 -

(7) The Registrar shall issue notice of every application under rule 62 in Form
O -1ftof the Third Schedule, to the registered breeder.

() The Registrar may accepl or refise the application or accept it subject to
#ity condition, amendment, modilication or limitation he may think fit and
shall, wecerdingly, inform the parties in writing, provided that tests
reicrred to in sub-section (3) of section 23 shall be conducted by the

Authority in congultation with the Central Government -

Provided that no application shall be rejected unless the applicant has
i,
been givcnlrmsnnnble opportunity lo make a representation gagainst such

rejection

Aiterngon of denomination of a registered variety under section 38 -

i) /i application, to delete anv part or to «dd o o alter the denomination of
A registered variety, under sub-section (1) of section 38, shall be made by
the Sreeder to the Registrar in Form PV-23 of the First Sche dule
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(2) The Registrar may determme whether and subject to what conditions, if
any, the amendments shall bo ailowed.

(3) (a) The Registrar shall advertisc the application for alteration in
denomination in the Gazette or : journal or a daiy rnewspaper and shall
also advertise the nature ¢ the proposed alteration ii: the denomination

B e T

(b) The Registrar shall issue notice to all the persons, who, in his opinion,
may have an interest in the malter.

65.  :rucedure on application for aiteration of denomination under rule 64 -

(1) Any interested person may, within three months from the date of
advertisement of an application for aleration in denomination of a
registered variety, under sub-section (2) of section 38, give a notice of
opposition to the proposed change in denomination of a registered variety
in Form PV -24 of the First Schedule.

(2) The Regisirar shall serve a notice to the breeder about the oppesition
received for the proposed change in denomination and shall give an
opportunity to both “the partiecs of being heard, if so desired, before
deciding the matter. |

(3) In the event of leave being granted for alteration of denomination, the

denomination as so aftered shall be advertised in Gazette or a journal or d.

daily newspaper in Form 0-11 of the Third Schedule.
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CHAPTER VI

FARMERS’ RIGHTS

g,  Claim for compensation under section 39 -

(5 Any larmer, group of farmers or the organisation of the farmers may

make an application, under sub-section (2) of section 39, to the Authority to

cla:m compensation,

(2)  Every apphication under sub-rule (1) shall be in Form PV-25 of the =
First Schedule.

67. Procedure on application for claim for compensation under rule 66 -

(1) The Authority shall give notice to the registered breeder about the
compensation claim received in respect of the registered variety.

{2) After receiving a notice from the Autherity under sub-rule (1), the
registered breeder may. within three months from the date of receipt of
such notice, file potice of opposition in Form PV-26 of the First
Schedule.

in the eventuality of the breeder failing or defaulting to tender his

_,.
A

oppasition, within a period of three months, from the date of receipt of the
notice for compensation, it shall be presumed that he has no opposition to
such claim and accordingly such claim shall be decided. "

(4} The Autharity shall, upon receiving opposition from the breeder give
oppaortunity to both the parties of being heard and may direct the breeder to
pay such compensation to the farmer, the group of farmers or the

oreanisation of the farmers, as the case may be as it deems fit..
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68. Issue of notice under section 41 -

(1) On receiving the report from the centre notified under sub-section (1) of
section 41, in respect of claims filed by a person or group of persons or
govemnmental or non-governmental organisation, for compensation to the
people of any village or local community for their contribution in the
development of new variety, and if satisfied, the Authority may issue
notice to the registered breeder or his assignee or registered agent in Form
0-12 of the Third Schedule.

(2) Upon receiving the notice from the Authority, the registered breeder or his
assignee or registered agent may file objection 1o the claim for
compensation within three months in Form PV-27 of the First Schedule.

(3) The Authority, upon receiving objection from the registered breeder or his
assignee or registered agent, shall give opportunity of being heard to both
the parties and afler deciding on the eligibility for and quantum of
compensation shall, direct, the breeder to pay compensation to the person,
the group of persons or governmenral or non- governmental organisation
which has made the claim under sub-section (1) of section 41 and deposit
the requisite funds within a period of two months with the Gene Fund .

69. Manner of receiving benefit sharing under section 45 -
The breeder of a varicty or essentially derived variety shall deposit the
amount of benefit sharing, as required under sub-section (6) of section 26,
with the Gene Fund.

70. Manner of applying the Gene Fund under section 45: -

(1) The Authority shall pay the amount of benefit sharing, compensation
required for use of genetic material towards evolution of new and
essentially derived variely, to meet expenditure incurred for conservation
and sustaingble use of genetic resources and  for the framing of schemes
mlﬁed to benefit sharing.
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M i Lene Fund q;: Il be applied for meeting the following purposes in
accomdasee with the priority made hereunder :-

{a} 1o support and reward farmers, community of farmers, particularly the
tribal and rural communities engaged in conservation, improvement
and preservation of genetic resources of economic plants and their wild
relatives, particularly in areas identified as agro-biodiversity hot spots;

(b) for capacity building on ex sifu conservation at the level of the Jocal
body, particularly in regions identified as agro-biodiversity hot spota
and for supportityg 1a-sifu conservation;

{c) on benefit sharing and compensation in accordance with sub-section (5)
of section 26 and sub-section (3) of section 41; and

(d)on trausaction cost of ausinistering the Gene Fund.

CYIAPTFR VII
COMPULSORY .1 I'NSKE

Compulsory licensing under section 47 -

(1) Any interested person may, after the expiry of three years from the date of
issuance of a certifinate nf registration of 7 ~ariety make an application to
wie Authority, w the Jaim PV-2i of (e First Sehedule along with the
fee specified under the Secomd Schedule under sub-section (1) of section
47 for grant of compulsory license, |

(2) The application for compulsory license under sub-section (1) shall -

(a) specilics particulars of variety denomination, generic and specific
name of the variety or varieties concerned,

(b) contain the grounds for issue of compulsory license with supporting
documents, and

{c) be supported by -
) qualification, technical and financial capabilities of the person

making such request with evidence,

ii) particulars of the holder of the right to the variety,
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iii) written eviderce that ihe psisuin, making such oyuest, has

exhausieq ai measures for voluntary license.

(3) If after considering the application under sub-rule (1), the Authority is
satisfied thai a prima facic case has not been made for grant of compulsory
license, it shall notify the applicant accordingly.

(4) On receipt of an application for grant of compulsory license under sub-
rule(1), the Authority shall serve notice to the breeder of such variety or
his assignee or registered ageat uviting his upposiﬁun within one month
frcm the receipt of such notice.

(5) On receiving a notice under sub-rule(4), the registered breeder or his
assignee or registered agent may give notice of opposition in Form PV-29
of the First Schedule, which shall be supported by documentary proof to
substantiate the ground or groui.ds of opposition.

(6) If after giving an opportunity to both the parties of being heard, the
Authority is satisfied that there is a need for the grant of compulsory
license, he may order the breeder or his assignee or registered agent to
license the variety on such terms of royalties ana other remuneration as it

may deem fit.

72.  Manner of making material available under section 50 - .

The Authority shall make available to the licensee of such compulsory
license, the reproductive material of the licensed variety from the Gene Bank
or any other centre, including the initial breeder of such vs!riety,

73.  Revocation of compulsory license under section 52 -

| {a) Any person jn respect of compulsory license aggrieved may, under sub-
section (1) of section 52, make an application in Form PV-30 of the Kirst
Schedule to the Authority, for revocation of compuisory license on any of the
grounds specified in sub-section (1) of section 47 or section 52.
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ke l-“ apnl:c.mou under sub-rule(1), shal! be supported by evidence,

The Authkerity on fts own metion or on receipt of the application from
ihe aggrieved person under sub-rule(l), may give notice to the

T

The [ivensee may file an opposition to an application under sub-rules
{13 or 5 proceeding under sub-rule(2), in Form PV-31 of First
Schecule with the Authority,

4. The Authority shalt after considering the opposition filed under sub-
rule {3} and afler giving an opportunity to the licensee of being heard

passing an order of revocation or refuse to grant such order.

CHAPTER VIl
FINANCE, ACCOUNTS AND AUDIT

14, Fiasncis] and administrative powers of the Chairperson under section 63 -

i e Chairperson shall exercise such financial and administrative powers over
ins lunetions of the Authority as are exercisable by a Head of Department
avder tne Oeneral Financial Rules in accordance with the accounts and

fiene sl rules of the Government of India.

(23 The Chairperson may, delegate such financial and administrative powers in
writing, as he may deem f{it, to a member or any subordinate officer of the
suthorily not below the rank of a Registrar or equivalent subject to the
condibon that the member or officer so authorised shall, write exercise such
sieievaied powers continue to be under the direction, control and supervision

i the Chaimperson,
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CHAPTER IX

MISCELLANEOUS

18. Manner of authorising registered agent or registered licensee under
section 8l -

(1) A breeder of a variety or it’s propagating material or essentially derived
variety or it's propagating material registeted under the Act, may make an
application under section 81, in Form PV-32 of the First Schedule, for
avthorising the registered agent or registered licensee or his assignee to
institute appropriate proceedings in any court of law on his behalf,

(2) Whzre any authorization has been made under sub-rule (1), the service
upon the agent of any document relating to any proceeding or matter under
{he Act or these rules shall be presumed to be a service upon the persen s0
authorizing him; and all communications directed to be made Lo a person
mmspectofanypmwedingmmaﬁermaybeaddmmdmsuchagem, and
all appearances before the Authority relating thereto may be made by or
through such agent.

(3) Notwithstanding any thing contained in sub-rules (1) and (2), the Authority
may, if it considers necessary, require the signature or presence of an

applicant, opponent or party to such proceeding or matter.
76. Manner of issuing certified copy under section 84 -

Any interesled person may, under section 84, make an application in Form
PV-33 of the First Schedule, along with fee specified in the Second Schedaule,
to the Authority or Registrar for obtaining certified copies of any entry in the
Register, certificates or extracts of plant variety application or other records
maintained by the Authority and any document required in any proceedings
under this Act and pending before such Authority or Registrar; and he may
make a request in similar manner and for similar purpose to inspect such entry
or document.
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“irss Schedule '
{See rule 3(1)}
Forms
Form l i
number Secuions And Rules 4 Title
0 @ LR
Vi Sesiion 16¢1) (e} and Rulk 25 ﬁ?plinali:nn for authotization
PV2 | Section !8(3)and Ruk>? 17} | Proofof Rigii to file Application
PV3 | Seciiun21(2) and Rule 31 Notwe of Opposition
PV 4 Section 21(1} and Ruis 31{5) | Coumter “1:iement
PY5 | Section 21 and Rule 33(k) Request for Extension of Time
PV6 | Section 24(6) and Rule 39 Renewal of Registration
PV7 | Section 26(2) and Rule 41 Benefit Sharing Application
PV8 | Section 26(3) and Rule 42 Notice of Opposition
PV9 | Section 28(4) and Rule 45 Registration as an Agent or Licensce
PV 10 | Seétion 28(9) and Rule 48 Application for Variation/Cancellation of
- 5 the term of Registration
SRR Notice of Opposition against variation/
PV11 | Section28(10)and Rule 49 | cancellation of the tevm of Registration
PV12 |Section33(l)adRuk50 | Application to Surrender the Certificate
' of Registration of a Plant Variety
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m @ ) 6)
Notice of Opposition for offer to
PV 13 Section 33(3) and Rule51 (2) surrender the Certificale
PV 14 Section 33(4) and Rule 51(8) | Notice of Intention to attend Hearing
PV1S Section 34 and Ru'= 52 Application to Revoke Certificate of
Revistrati
PV1é Section 34 and Rule 53 Notice of Opposition to application to
- Revoke Certificate of Registration
: Application for an opportunity of being
PV 17 Section 34 and Rule 53(4) heard
T Application for Cancellation or Change |
PV 18 Section 36(1) and Rule 55 of the Certificate of Registration of a
Plant Varicty
Application for correction in National |
PV 19 Section 36{2) and Rule 57 Plant Variety Register
I o ~ I'Notice of Opposition for Application for |
PV 20 Section 36(4) and Rule 59 correction in National Plant Variety
Register |
o B | Application for correction in National
PV 21 | Section 37(1) and Ruke 60 Plant Variety Register by Cwner/
Breeder
PV 22 | Section 37 (2) and Rule 62 Application for correction in National
Plant Variety Register by Registered
Agent or Licensee
PV 23 Section 38(1) and Rule 64 Application to alter Denomination of a
Registered Plani Variety
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| 1) @ &)

| e Notice of Opposition to Application to
¥Y 24§ Beciion 38(2) and Rule 65 Alter Denomination of a Registered Plant
SRS o Variety

[ FY2S Section 39(2) and Rule 66 Application for Claiming Compensation
¥926 Section 39(2) and Rule 67(2) | Notice of Opposition to Application for

! Claiming Compensation

L i

| |

w27 |= Section 41(3) and Rulc 68 Notice of opposition to application for

i claiming compensation

E. . B

! PY28 |Scction47(1)and Rule 71(1) | Application for grant of compulsory

i license
FY 29 Section 47(3) and Ruke 71(%) | Notice of Opposition to an Application

| for Grant of Compulsory License

| ! '_' Application  for _ Revocation  of

PR3 | Section 52(1) and Rule 73(1) | Compulsory License

| j —

! Notice of Opposition for Application for

;_ i 3 ! Yection 53 and Rule 73(3) i Revocation of Compulsory License

I:: ] g e — e

E ¥ 32 | Scetion B1 and Rule 75.1) Form of Authorization to Institute Suit.

E i
Powt L Saction 84 & Rule 75 Request for Certified Copy

[T
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Second Schedule
(see rule 8)
FEE
Serial Fees payable on matters " Amount of fee Form
number number
L) Bl - S 3) - (4)
Dependent on the
1. Conducting Tests naturc and type of -
test subject io a
maximum of Rs.
50,000/- per entry
2. Notice of Opposition Rs 1500/~ PV3
3. Extension of Time Rs. 150{ per month PV5
4, Fees for Registration of Essentially Individual-5600
Derived Varieties Educational-7000 -
Commercial-10000
5 Renewal Fee Individual-5000 PV 6
Educational- 7000
Commercial- 10000
Per year
6. Application for Benefit Sharing Rs 5000 L
[ Application for Registering as Agent Rs 10000 PV 9
[Licensee
) Individual-3000 o
8. Application for variation/ | Educational-50{0
cancellation of the terms of | Commercial-7000 FVI0
Registration
5, Netice of Npposition to Applicativn i
for vadiativr/eanvellation of erms of Rs.1500/- ! PV i
Registration
i
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- Third Schedule
{See rule 2(¢)}

Forms To Be Used By Registrar And The Central Government

| Form Sections and Rules Title
number
-1 Section 21(1) and Rule 30 Form of advertisement
02 Section 23 (8) and 24(2) and | Certificate of registration
‘ SO, - -\ - - 1 R
| (k3 Section 24(3) and Rule 38 Notice for non completion of registration
O- 4 Section 26(7) and Rule 44 | Reference to District Magistrate for
! collection of benefit sharing amowmt :
0-5 Sectior: 2R (4) and Rule 47 | Certificate of registration as agent/
TR RO R p et g A ]'imm
O-¢ Section 28(10) and Ruje 19 | Notice to breeder/agent/ licensee
ALY SR i 1 e MU p——
| 0.7 Section 33(2) and Rule 51 | To notify offer made for surender of
registered vecieiy
e IR, - ALk !
-8 Secii 3 and Rule €3 Natice of application for revountion of |
S———— ; _E_ e N B - T} o R T AR
G RY Section 36(4) and Rule 59 Change in Nati-nal Register
£3-10 ! Section 37(2) and Rule 63 | Correction in National register
0-11 . Section 1R(2) and Rule Advertisement of Aleration i
e ™G3 | Denomination
(-12 ,owntion s and hele 68 | Foiiee fyr change in enomination
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Fourth Schedule
See rule 20(1)}

Number
pest | Bf posts

2) &)

SL | Name ol
No .
(1)

Equlvalent
Post under the

Central

Government

4)

Scale of
pay

%)

Qualifications and
experience
(6)

Financial | |
Advisof

—T

Director

14,300 -
18,300

A Degree from a
recognized University or
equivalent at least eight
ycars  experitnce  in
financial/ Accounts
management.

Adwvisor

Deputy

10,000 -
15,200

An Advocate at least eight
years practice as such and
having special knowledge
in Imellectual Properiies,
Management and

Transactions.

Accounts
Officer

Under
Secretary

10,000 -
15,200

A Degree in Commerce
from a recognized
University or equivalent
with at least eight years
experience as an Accounts
Officer.

Officer

{\ssislant
Direcior

E‘{m‘ 1}
13,500

A Degree in Commerce or
Economics as one of the
subject at Degree level
from a recognized

University with at least six |.

years  experience  On
accounts related matters.

5 Technical 6
Assistant

Technical
Assistant

5,500-
9,000

A Degrec in Agricultural
Scicnee or aliied field like
botany or biotechnology
with at least 4 year
experience  in  plant
varietal improvements and
sced development
activilies.

6 Computer 5
Assistant

2600 GI2003—10A

5.500-
9,000

A Degrec from a

recognized University in
Computer  Applications
and a1 least one year
expericnce in Data Hase
Management.
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FORM - PV-1
{See rule 25)

THE PROTECTION OF PLANT VARIETIES AND FARMERS® RIGHTS ACT,
2001

AUTHORIZATION FORM

]
I/ We "

.
hereby authorise

< —

to act en wny/our  behalf in connection with filing of new variety/ essential derived

variely/exiant variety in respect of I
and request that all notices, requisitions and communication relating thereto may be sent
Lo such person(s) at the above address(es) unless otherwise specified,

U'We hereby revoke all previous authorization, if any made, in respect of same matier or
proceeding

Dated this ... dayof.......... 1200

Stgnature(s) & name of person{s) making this authotisation

along with the designation and/or official seal, if any.

—_— e — - —

To.

‘The Registrar
The Plant Varietics Registry

-ﬁ-'l"!"!-ll |-l-llll!l.l0llr!.ﬁl'i

Note -

No Fee

Llasert the Name(s) (in full), address{es) and nationality of

the person (¢) making this authorization.

2.lnsert Name(s) (in full), address(es) and nationality of the person(s) authorized.

3. Nante (comman/otanical)of the plant variety, and crop,

2609 GU03—108
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FORM - PV 2
[See rule 27(2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS® RIGHTS ACT,
2001

PROOT OF RIGHT TO MAKE APPLICATION

/we'

referred to in this applicasion as claiming to be the breeder or plant variety right holder
hereby declare thiit the applicant(s) who bas/have signed this application is/are my/our
assignee(s) or siiceessot(s).

I/we hereby enclose herewiilt the following documents as requied under rule 27(2):-
'l' L G s it

2. R -
3.

liwe hereby declare that the information given above is true and correct to the best of
mylour knowledge and belief.

Dated—-—-—this..........d8y Of ...co.concctiniriiener 200

Signatures of two witnesses along with their riames and address :
L

2.

U‘We- also hereby declare that the information given abave are trué {0 the best of my/our
knowledge and belief.

Diated-mame1hiS.... ..o 2Y OF i oovecssnmsrnsasecse s 200
SIERRIONG . s i
Note :- Strike out whichever is imapplicable.
To
The Registrar
The Plant Varieties Registry
At....

1. Insert (in full) name, address and nationality.

2. Tobe signed by the Breeder or true Plant Variety Right holder(s)
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FORM - PV3
[See vale 31(1)]
THE PROTECTION OF PLANT YARIETIES AND FARMERS® RIGHTS ACT,
2001
NOTICE OF OPFOSITION
et s S s s Jhereby give notice of opposition,
o the application for fegistraion of  plant varety registration No?
..., published on .... .. ..... for the following reason(s) : -
S oo T R T Y R S e SRR e o S e TR SO
i A SR R A RV S S AR e S R
F o e T S R B T G A S R A
ERAtl S . < ccvvmnnmnne TIRVIOE o e s B a e
(Signature)' ... ............
To.

The Registrar
Plant Varieties Registry
L"Ltnlt..-.-..-‘n

| MName, address and nationality of the person(s) filing notice of oppasitian
2. Registration number as advertised

3 Signature of the person(s) tiling notice of opposition

I/We hereby declare that the facts and matter stated herein are true to the best of
my/our knowledge, information and belief

Baated this i o s TRAPOE i wpasn - 2000w
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To

The Registrar
The Plant Varieties Registry
At,,...

- T s

Strike out whichever is imapplicable

L. State the name(in full), address and nationality,
: To be signed by the Applicant(s)

FORM - PV 4
[See rule 31(5)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001 :

FORM OF COUNTER-STATEMENT

In the matter of opposition to the application No... ... for the registration of a plamt

variety having registration No.. ... » publishedon ...........

/We '......... the applicant(s) for registration of the above plant variety hereby give
notice that the following are the grounds on which /we rely for my/our counter
statement: -

N S U T M et s e mie S AR s e s

D i e T R S T S e A A A R B ST e

U U U S
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All communications in relation to these proceedings may be sent to the following address
in India -

Dated this ..., dayofl..... 200, ...iis

To
The Registrar
The Plant Varieties Registry

Al —

No Fee ;

L. Insert the Name(s) (in full), address(es) and naticnality of the person(s) making
this authorization,

2. Insert Name(s) (in full), address(es) and nationality of the person(s) authoriged,

3. Signature of the applicant or his agent or assignee,

FORM-PV 5§
[See rule 33(6)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001

REQUEST FOR EXTENSION OF TIME

lwe'

hereby request for extension of time fOr ==-eee- months under rule 33 for filing notice of

opposition/evidence/counter statement

In respect of application No-——-—— -

T
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The reasons for making this application is/are as follows:-

My/address for service in India is as follows:-

Dated this.,,, .. ...dayofl.......... , 20
Siglutam"le2 '
To
The Registrar
The Plant Varieties Registry

1. Insert the Name (in full), address and nationality of the Applicant.

2. To be signed by the Applicant(s).

FORM - PV 6
[See rule —39(1)(b)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001

APPLICATION FOR RENEWAL OF REGISTRATION OF PLANT VARIETIES

Vwe' . ... <o e apply for the renewal of the plant variety regtstratwn No. .......
dated .. . ..in res;:ect of the plant variety’ ... , having denomination .. o
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Ire notice ot renewal of the registration may be sent to the following address in India -

..........

Feated rhs davol.... .20,

Signature’

To
The Registrar

The Plant Varieties Registry

I Insert the full name with surname and address of the applicant(s).
2 Name of the registered plant variety

5 Signature of the applicant(s)

FORM - PV 7
[See rule 41(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001

APPLICATION FOR BENEFIT SHARING

lhwe . . -, hereby apply that my/our name(s) may be registered as person(s)
entitled to benefh sharmg in respect of the plant variety, registration No. |

The grounds for my/our being entitied to benefit sharing are given below -

e
L]
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The details ot the plant variety in respect of which I/'we am/are claiming benefit sharing

. 3
are as follows™ ;-

Plant Variety, ............. of which the registration Numberis ............

And in proof of my/our entitiement to benefit sharing whereof I/'we transmit the
accompanying documents 3 ... withacerified copy thereof’

My/our address for service in India is?

e e e PP TR U R PR AR L LR LR R R s L

mtm ﬂlis J.ti.d_.liidar or (RETRE LR AR R LR RY LR zuu.---.------n”-u-pn
(Signatum)’

To

The Registrar
The Plant Varieties Registry
Al ER RN R R e

1. State full Name and address as stated in the application for registration.
2. Name (common/botanical) of the plant variety and crop.

3. Specify the particulars of such documents, giving its date, and parties to the same
and showing how the claim made is substantiated,

4. State the name of the place of the appropriate office of the Plant Variety Registry.

5. Signature of the Applicant or of his agent or assignee.
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FORM -PV §
[See rule 42(4)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR BENEFIT SHARING

UWe' ................... hereby give motice of oppasition to the Application for benefit
sharing made by/on behalf of .......... and in respect of the registered plant
VALie®Y. .00 , registration No...... dated ........

The grounds on which the said application for benefit sharing is opposed are as follows:-

3

In support of myfour opposition, I'we hereby enclose herewith copies of the following

documents -

2

My/our address ef serviceinlnatass ....... ... ...
Dbed this . oo BV o OF o D0

Signature *
To

The Registrar
The Plant Varieties Registry
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Strike out whichever is inapplicable

1. Insert the name (in full), address and nationality of the Applicant
2. The name(s) of the person(s) who has filed benefit sharing application
3. To be signed by the Applicant(s)

FORM -FPV 9
(See rule 45(1))

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT, ’
2001

APPLICATION FOR REGISTRATION AS AN AGENT OR LICENSEE

IWe' ..ocoeceieneeerensenes hereby dpply for registration as am agent or licensee under
sub-section (4) of seetion 28 of the Protection of Plant Varieties & Farmers’ Rights
Act, 2001.

I/We hereby declare that I/'we am/are an authorized agent or licensee in respect of the
plant variety’ . ...registration No................. and that 1/we am/are fully
eligible to be a registered agent or licensee under section 28 of the Protection of Plant
Varieties and Farmers Rights Act, 2001 (53 0f 2001) and the rules made therein. Given

below is my/our particulars:- _
1. Name in full beginning with surname (in capital letters) . ...

2. Address of the place of residence ....._............. . R — )

4, Nationality ..........coooeeve o .
5. Date and place oF birth ............cooiiiivimininsginim i s e s
6 Oceypationin full ... ... .. ..
7. Principal place of bysiness ... i
8 Address of the branch office, ifany ......... ... ;
9. Documents enclosed *
l.

2.
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I oo also herely declare that the information given above are true to the best of my /our
knowledge and belief,

bbgiindid thins d&}’ I)F e S 20[] i

5
SIGNATUTRE

A

The ftegistrar
The Plani Varicties Registry
Al .

b Insert Namedin full}, address and nationahity of the persons entitled to benefit
sha r'in!__l,_

Deromination, variety, registration number and other details of the plant
varlety(les) in respect of which benefit sharing is claimed.

i

speuity the particulars of such documents, giving its date and parties to the same
and showing how the claim made is substantiated.

4 Full address of the persons) whe has/have the claim for benefit sharing,

b besigned by the Applicant(s) or authorised licensee(s) or agent(s) or legal
sticeessOds) or assignee(s)

FORM - PY 10
[See rule 48}

HHE PROTECYTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001

APPLICATION FOR VARIATION/CANCELLATION OF THE TERMS OF
REGISTRATION

/W' hereby declare -

I that I'We. . isare registered breeder (s)/licensee/agent of the plant variety.

registration No... ...
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2. that the registration of the plant variety was done by an order of the Regiétmr
dated .,

3. that the grounds for variation or cancellation of the terms of registration ar¢ as

follows ;-

o
I/we hereby declare that the terms and conditions of the registration certificate may be

cancelled/revised as follows :-

[/we hereby declare that the facts and matter stated herein are true to the best of my/our

knowledge, informafion and belief.

Dated this . .. .. . dayof 200
Signature ©
To
The Registrar
The Plant Varieties Regisiry
A' AEREEEYe
I Insert Name(in full), address. and nationality,

2 Tu be signed by the Breeder ur true Plant Variety Rights Holder(s).
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FORM - PV 11
(See rule 49)

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT
2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR VARIATION OR
CANCELLATION OF REGISTRATRION

TWe' .......... . hereby give notice of opposition to the application for
vanatmnftanc:llatlun of the terms of the plant variety registration No...... dated
.. for the plant variety .. ..» having demominstion ............

The grounds on which the said application is opposed are as follows: -

[

My/our address of service in India is

.............................................

Dated thig ..........day .......... oF ....... 200.....
Signature
To
The Registrar
The Plant Varieties Registry

l*t CEE TR ET R RN T ]
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FORM PV-12
[See rule 50]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001 '

APPLICATION OF OFFER TO SURRENDER THE CERTIFICATE OF
REGISTRATION BY THE REGISTERED BREEDER OF THE PLANT

VARIETY.
In the matter of plant vartety e e , of crop............, having registration
W mnama registered in the name of ...................... application is hereby made
byl I/'We...... 0, . being the registered proprietor(s) or successor of the

registered breeder * of the above mentioned registered plant variety to surrender his
certificate of registration in circumstances that are stated fully in the accompanying
statement.

2}\]1 communications relating to this application may be sent at the following address

.........................

Dated this ........ dateof .. ... 20........
To
The Registrar
The Plant Varieties Registry
BE B i otite e e R
|. Insert the name(s) of the person making this application.
2. Address of the person making this application,
3. Signature of the applicant or its agent.
4. State the name of the place of the appropriate office of the Plant Varieties

Registry
5. Strike out whichever is not necessary.
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FORM PV-13
[See rule 51 (2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001

NOTICE OF OPPOSITION FOR OFFER TO SURRENDER OF CERTIFICATE
OF REGISTRATION OF PLANT VARIETY

In the matter of application for offer to surrender of certificate of registration, of plant
VaLTY , of crop ... ......., having registration No................. 'We ?
S : . who is/are the rggi,gtgrg_t_l__agg_n_t__qr_ljpg_mgg?, hereby give notice of
r antention to oppose the surrender of certificate, notice of which was received by me,
dated the RBEOE 25 50 Qs sent by the Registrar of Plant Variety

The written statement stating the facts and grounds of opposition are as follows: -
E

......

All communications in relation to these proceedings may be sent to the following address
in Ingia
i

ates this - [T T 20.

-!.L?-
The Rewt«trar of Plant Variety
The CH¥ce of the Plant Vartety Registry at

t MName of the breeder or the successor of the plant variety making an application
tor surrender of plant variety.
Mame of the opponent making this application.
Written statement setting out the nature of the opponent’s interest, the facts upon
which he bases his case and the refief, which he seeks. The opponent may furnish
ary decaments upon which the opponent relies on as annexure to this notice of
appstion
4 Namie and address of his principal place of business or residence
Signature uf the person making this application for opposition or his agent,

& State ihe name of the place of the appropriate office of the Plant Variet y Registry

© Strike out whichever is not necessary
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T
. FORM PV-14
[See rules S1(4)] |
THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001

NOTICE OF INTENTION TO ATTEND HEARINGS

Tii the matier of the application made under section' ............... ... dated ....... day of
[ — 20 ... 0 B: .............................. b:ingthn ﬁpphgﬁm_px_ﬂ}q__@mmﬁ
hereby making an application 1o the Registrar to provide an opportunity of being heard in
teference 10 the above matter. It is requested that the time and place of the hearing be
gindly intimatéd to me in the following address

Dated this ........ day 6f ... ... 20 ’
To : &
The Registrar of Plant Variety .
The Office of the Plant Variety Registryat® ..o, R o

1. Insert particulars such as section No, form No and also the name of the applicam
making an application for surrender. ' :

Insert name of the person making this notice.

Address of the person giving this notice,

Signature of person giving the notice or of his agent.

[}

Stats the name of the place of the appropriate office of the Plant Variety Registry
Strike out whichever is not necessary.

FORM PV-15
[See rule 52]

B

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
: ' 2001

APPLICATION FOR REVOCATION OF THE CERTIFICATE OF
REGISTRATION OF THE PLANT VARIETY REGISTERED
" UNDER THIS ACT BY ANY PERSON.

In the matter of plant variety ... ..o...., Of GOPL.......-s .havilrig registration
No........... ... registered in the name of ... application 1s hereth:.r made
Y osunigmansas s being the “............... S —— . * of the

above mentioned registered plant variety for revocation of the certificate on one of the
following grounds and in circumstances that are stated fully in the accompanying
+ §tatement.

1. that the grant of certificate of registration has been based on incorrect information
furnished by the app_licant.

S50 GIRO03—114
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that the certificate of registration has been granted to a person who is not eligible
for protection under this Act.

. that the breeder did not provide the Registrat with such information, documents br

materials as required for registration under this Act

that the breeder has failed to provide an alternative denomination of the variety
which is the subject matter of the registration to the Registrdr 1l casé wheté the
earlier denomination of such variety provided 10 the Reglstrar Iy ttot permissible
for registration under this Act .
that the breeder did not provide the necessary seeds or propagating material to the
person to whom compulsory licence has been issued uiider séction 47 regarding
the variety in respect of whioh regisiratioh cetifiéat® has beeh issued to such
breeder. . '

6. That the breeder has not complied with the provisions of this Act or rules or regulations made

7

K

thereunder.

That the breeder has failed to comply with the direction of the Authority issued
under this Act. :

That the grant of certificate of reglstration is not in the public interest.

All communications relating to thls appli¢stion may be sent at the following address
3

Dated this ... .. .. dateof ....... 20,0 5

To

The
At

&)

Lad

Plant Varicties Authority/Reglstry

Insert the name of the applicant,

Nature of relationship of the applicant with the registered plant variety.
Address of the applicant

Signature of the applicant or his agent,

Ejtean_a the name of the place of the appropriste office of the Plant Varieties
gistry ’

2609 GI2003—11B



LHETII—IK; @] 'ﬂ'ﬂum% ST
FORM PV-16
_ [Bee rule 53-(2)] |
HE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001 .

NOTIEE OF OPPOSITION TO OPPOSE THE REVOCATION OF
CERTIFICATE OF REGISTRATION OF PLANT VARIETY

hthméfﬁﬂi&tﬂﬁﬂmufwﬁﬁm&ﬁmgimw
........................ D YWe® ... e Who is the registered breeder,
hﬂwygiwmﬁwnfmymmmw!hemmaﬂﬂﬂﬁwﬁﬁmﬂphmw

.................. ; ﬁf&ﬁ pratiiiiriigg ﬂﬁ\‘ilg rﬂﬁmmm- notice {I'fw:hl(:ll
Wﬁl’%ﬂb}m&i.ﬁlﬂlﬁ SRR o f@f.u..mm ......... Mbyﬂﬂk@!tﬂfﬂf

......................................

........................

Dated this ... dateof ............. 20....
Signature’........

To . '
The Registrar of Plant Variety
;l‘he()ﬁue of the Plant Variety Registry at

............................................

1. Name of the person making an application for revocation of plant vaniety,

2. Name of the registered breeder. . : '

3. Written statement setting out the nature of the opponent’s interest, the facts upon
which he bases his case and the relief, which he seeks. The opponent may fimish
mydummﬂsupmwhichﬂwoppomﬁmﬁeuoﬁasmmamthismﬁwof

opposition.
Nare and address of his principal place of business or residence

Signature of the person making this application for opposition or his agent.
State the name of the place of the appropriate office of the plant variety registry.

O >
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FORM PV-17
[See rules 53(4).)
THE PROTECTION OF PLANT VARIETIES AND FARMERS* RIGHTS ACT,
0
APPLICATION FOR AN OPPORTUNITY OF BEING HEARD
In the matter of the application made under section' ... ........... dated ... day of
i3 ORI, the applicant or.the.opnonent’. hereby

makmg an application to the Registrar to provide an opportunity of being heard in
reference to the above matter. Tt is requested that the time and place of the hearing be
ifindh_'-.' intimated to me in the following address
L]

Dated this .. dayof ...... B

4
Te Signntu}‘e
The Registrar of Plant Variety

The Office of the Plant Vanety Registry B e

| Insert particulars such as section No., form No. and also the name of the
applicant making an application for revocation.
Name of the person making this notice.
Address of the person giving this notice.
Signature of person giving the notice or of his agent.
State the nanie of the place of the appropriate office of the Plant Variety
Registry
6. Strike out whichever is nol necessary,
FORM PV-18
[See rule 55(2)]
THE PROTECTION OF PLANT VARI(:;TIES AND FARMERS' RIGHTS ACT,
2001
APPLICATION BY ANY PERSON FOR CANCELLATION OR CHANGE OF
ANY TERMS OF REGISTRATION OF THE PLANT VARIETY
REGISTERED UNDER THIS ACT.,

ke s 2

In the matter of plant vanety ................ .y Of crop............ having registration
No... ... registered in the name of .. ; apphcatton is hereby made
by . t:emg the n.glglg;red bregdcr ot reglsterad agent or, registered

hcensee orany. other person * of the above mentioned registered plant variety to cancel or
change the terms of registration on any of the following gmunds and in circumstances
that are stated fully in the accompanying statement.

1. contravention of the provisions of the Act.
2 failure to observe a condition subject to whlch such registration certificate is

1ssued
All communications relating to this application may be sent at the following address®

-

Dated this  ....dayof.......200..... Sigﬂﬂt“mj-----“
To

The Registrar

The Plant Varieties Regisiry

At ?

B | o Bk GRS e e A R 0 el i s v B I B O i Y =gl Syt e | S i e R L ey T
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1. Insert the name of the person making this application.

2. Address of the person making this application.

3. Signature of the person making ttis application or his agent. :

4. State the name of the place of the appropnate office of the Plant Varieties

5. Strike out whichever is not necessary.

FORM PV-19
[See rule 57]

THE PROTECTION OF PLANT VARIETIES AND FARMERS® RIGHTS ACT,
2001

APPLICATION BY ANY PERSON FOR MAKING, EXPUNGING OR YARYING
THE ENTRY IN THE REGISTER OF PLANT VARIETY

In the matter of plam varety ........ rebasr s . of erop.......c...s !1aw.ri_rtg registratiof!
WO, etensmonions registered in the name of ........... R a?phcatmn is hereby made
- being the registered breeder or registered agent or registered

licensee or any other person % of the above mentioned registered plant variety for mnki:ag,
expunging or varying the entry in the register of plant variety on any of the following
grounds and in circumstances that are stated fully in the accompanying statement.

1. absence or omission from the register of any entry.
2. entry made in the register with sufficient cause.
3. enmtry wrongly remaining in the register. |
All communications relating to this application may be sent at the following address’

od this ........dayof . ... 20.......
o s ' Signature®  ............

To

The Registrar :
The Plant Varieties Registry

At T e, "

1. Insert the name of the person makilig this qppljcation.

2. Address of the person making this appl‘i?.uqn, " t

3. Signature of the person making this application or s agent. o

4. S:ft.:th: name of the place of the appropriate office of the Plant Vaneties
Registry ‘

5. Strike out whichever is not necessary.
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FORM PV-20
[See rule 59 (2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS'® RIGHTS ACT,

2601

NOTICE OF OPPOSITION FOR EITHER CANCELLATION OR CHANGE OF
CERTIFICATE OF REGISTRATION OR MAKING, EXPUNGING OR

VARYING THE ENTRY IN THE REGISTER OF PLANT \fMtlEl‘Y .
BY THE REGISTRAR.

In the matter of the notice received dated. ... ... .for' ...............ccce BY

the Registrar of plant variety bearing registration No...... of crop..........

hereby give notice of my intention to uppose’ ......... b

The written statement stating the facts and the grounds of opposition are as follows’: -

qlMI communications in r¢lation to thege proceedings may be sent to the following address _

Datedthis ........ dayof.. ..,.20..

To

Signature”.............

The Registrar of Plant Variety
The Office of the Plant Variety Registry at

A

- The intention of the Registrar for cancellation or change of eertificate of

registration or making, expunging or varying the entry in the register of plamt
v&rlcly

Name of the person making this notice of opposition.

Writlten statement setting out the nature of the opponent’s interest, the facls upon
which he bascs his case and the relief, which he seeks. The opponent may furnish
any documents upon which the opponent relies on as annexure to this notice of
opposition.

Address of the opponent.

Signature of the person giving notice or of his agent,

State the name of the place of the appropriate office of the Plant Varioty Registry,

€y
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FORM PV-21
[|See rule 60]
THE PROTECTION OF FLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001 . '
APPLICATION FOR CORRECTION OF REGISTER BY THE REGISTERED
In the matter of plant variety ................, of crop............, having registration
s - registered in my name ie' ... application is hereby made

by me for making correction to the register of plant variety on any of the following
ground(s): '

1. Correct any error in the Register in the name, wdress or description of such
breeder or any éniry relating to such variety.

2. Enter in the Register any change in the name, address or description of such

3. Cancel the entry in the Register of the variety in respect of which such application
is made; and may make any consequential amendments or alteration in the -
certificate of registration and for that purpose requires the certificate of
registration to be produced to him.

;dl communications relating to this application may be sent at the following address

Dated this ........dayof ....... 20........ .
To

The Registrar

The Plant Varieties Registry

REY s

1. Insert the name of the person making this application (registered breeder).

2. " Address of the person making this application (registered breeder).

3, Signature of the registered breeder or its agent - '

4. State the name of the place of the appropriate office of the Plant Varieties
Registry
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FORM PV-22
|See rule 62}

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT
2001

APPLICATION FOR CORRECTION OF REGISTER BY THE REGISTERED
AGENT OR THE REGISTERED LICENSEE

In the matter of p[&n" variet} R —— , of crop.... having registration
No . registered in the name of ..................... appht:atmn 15 hereby made
byl o . being the registered licensee/ registered agent ® of the above
mentioned remstered pidnt variety to make correction on any of the following grounds .
and i circumstances that are stated fully in the accompanying statement.

aL

| correct any efror.

&

enter any change, in the name, address or description of the registered agent
3. enter any change, in the name, address or description of the registered licenses.

Alt communications relating to this application may be sent at the following address
A

Dated this ..., ... dayof . ... 20.. .
Signature .

To

The Registrar
The Plant Varieties Registry

Ar ®

| Insert the name of the person making this application.

Reasons of making this application i.e_ either to ¢cofTect any error of enter any

change, in the name, address or description of the applicant. %
Address of the person making this application.

Signature of the applicant.

State the name of the place of the approprate office of the Plant Varicties

Regisiry

6. Strike out whichever is not applicable.

L]

|
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FORM - PV-23
[See rule 62}

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
' 2001

ALTERATION OF DENOMINATION

Uwe'
here by request to add/delete/alter the denomination of a registered variety--—--.-=-- X
of crap------—-—-- having registration No--—- jpublished ont-------—- —

The existing denomination i§-s=ssseesme=-m— —. The denomination when altered will appear .

as-
All notices, requisitions and communication relating thereto may be sent to the

following address:

Dated this i e,
E‘;ign:ﬂ'ﬂ.lreE
To,
The Registrar
The Plant Varieties Registry
lt_t- TSI TR R RRE RS L L Ll bl
Strike off whichever is inapplicable

1. Insert the Name(s) (in full), address (¢s) and Nationality of the breeder/his legal
mp;muﬁvdaqslgnu.

1. Signature and Name of the person(s), with official seal, if any, making this

npplicqtlu-.
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FORM - PV 24
[See rule6S(1)]

THE PROTECTION OF PLANT VARIETIES AND) FARMERS' RIGHTS ACT,

2001

NOTICE OF OPPOSITION TO THE ALTERATION IN
DENOMINATION

I/'We' —

hereby give nolice of opposition, 1o the proposed nhsnge-in the denomination of

registered plant  variety of the crop | * having
registration No.2 ... ... , published on ._..._...... for the following
reason(s) : - i

P -

2 =

L'we enclose the following evidence(s) to substantiate my/our statement.

Dated this . ............. .dayof ... ....... 20.......

Sign_nture_j.,..,.._. NE—

Ta,

The Registrar

Plant Varieties Registry
At... =

Name, address and nationality of the person(s) filing notice of oppasition
Registration number as advertised

Signature and Name, with official seal, if any, of the person(s) filing
Notice of Opposition

B e

et
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FORM - PV-25 |
[See rule 65(2)]
mmmorﬁmvmmrm m.&fﬂ
- 2001

APPLICATION FOR COMPENSATION

fwe
' her

byrmﬂmvwmyummtdlnmpmofﬂtphmm

of the crap__ , having registration No and
denomipation__ ) ibr&lhreofwopapnngmuunlmpufum
upﬁwﬂudmpmmdﬁpmmﬂnm
hwW&mymeﬂmmemmm&ﬂum
?udmw[a)
2
My/our Address for service is
Dated this ........ w2y OF 1ereeenniiiaranens 7 | IR, ”

Sigllltms
Tq
A

% ot ﬁf!‘hq[ Varieties and Farmery’ Rights -

). In;.grt ngme (in full), address and patlanillt}' ni'persnnsmakmgrequest for
mmpenmtpn

P2

Ep&pify the partjculars of evidences showing how the claim made is substantiated.
3. To be signed by the Applicant(s) along with the name(s), and official seal, if any.
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FORM - PV-26
[See rule 67(2)]

TEE PROTECTION OF PLANT VARIETIES AND FARMERS® RIGHTS ACT,
2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR COMPENSATION
]J"WE:I = B .. ]
give nolice of opposition to the application for compensation made by/on behalf
pE= " . n

having

respect of the registered plant variety ____ of crop
registration No dated

The grounds on which the said application for compensation is opposed are as follows:-

5=
1

Lk

In support of my/our opposition, /we hereby enclose herewith certified copies of the

following documents: -

I

2.

3z

My/our address of service in India is

Dated this . day .. . .. of . i |

= = Bignature
To ' ——,

The Authority

The Protection of Plant Varieties and Farmers’ Rights

Strike off which ever is inapplicable

. Insert the name(in full), address ang nationality of the applicant

“_}_ v i .
I'he Name(s) of the Person{s) who has filed an application for compensation
3. To be signed by the Appll'cant{s) |

[T
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FORM - PV-27
[See rule 68(2)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
- 2001

NOTICE OF D??DEIT]I}H TO AN APPLICATION FOR COMPENSATION
we' ' hereby
give notice of Dppommn to the apphmmn for onu:pensanm made by/on behalf °
of . in
rﬁpem of the registered phmt \ranety of crop ; having
registration No v ;

' Th_grnund;onw!ﬂcﬂthesaidaﬁplimﬁmfurmmenqﬁnnhopposedmu follows: - .
l.. :
2, . = ;

3 ’
in support of my/cur opposition, Ifwe hereby enclose herewith certified copies of the

tf:linwing documents:-,

I.
2.

=
My/our address of service in India is .

Signature

To
The Authority .
The Protection of Plant Varieties and Farmers' Rights

Strike off whichever is inapplicable

| Insert the namefin full), address aod nationality of the Applicant .
2 The Name(s) of the person(s) who has filed an application for compensation
3.To be signed by the Applicant(s) '

"
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FORM - PV-28
[Sée ruleT1(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001

Grant of Compulsory License

'We', s = ]
hereby apply for the gran of compulsory license for plant variety—s—see.— ﬁqﬁ
- , having registration No —~—,published on--—-—— on g
following grounds, namely: -

1. the reasonable requirements of the public for seeds or other propagating material
of the variety have not been satisfied, _

2. ﬂms&adsmpmpagaﬁmmat«iﬂaftbewﬁetynntw@bhmthcwbﬁca
reasonable price.

a9
The documentary evidence in support of my/our interest and the facts stated above and
copies thereof are herewith enclosed: -

U'We declare that the facts and matters stated herein are true 1o the best of my/oui
knowledge, information and belief. ;

My/Our address for service in Indiais .........................._...

2

Te

The Authority
Protection of Plant Varieties and Farmers’ Rights

Strike off whichever is inapplicable,
1. State the name (in full), address and nationality of the Applicant(s),

2. To be_ signed by applicant(s) or if the applicant(s) lsflre absent from India by-
patent agent.

IR IR e Y v TR T bR e e T e s T s e
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FORM - PV-29
[See rule71(6)]

. THE PROTECTION OF PLANT VARIETIES AND FARMERS® RIGHTS ACT,
2001 ‘

NOTICE OF OPPOSITION TO AN APPLICATION FOR
COMPULSORY LECENSE

We' hu?
give notice of opposition to the application for compulsory license made by/on behalf

: — . i
of the registered plant variety of crop , having registration
No dated '

The grounds on which the said application for compensation is opposed are as follows:-
-

z' =
3. :
In support of my/our oppaosition, 1/we hereby enclose hérewith certified copies of the
following documents:- | ' |

B
2
3.
My/our address of service in India is

Dated this ... day.......... of .z 0.

......................

To
The Authority
The Protection of Plant Varieties and Farmers’ Rights

Strike ofT whichever is inapplicable

! Insert the name(in full), address and nationality of the applicant
2 The Name(s) of the person(s) who has filed an application for compulsory,
- license
X To be signed by the applicant(s)
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FORM - PV-30
[See rule 73(1))

THE PROTECTION OF PLANT VARIETIES AND FARMERS’ RIGHTS ACT,
2001

AN APPLICATION FOR REVOCATION OF

COMPULSORY LICENSE
IWe'— b
request for revocation of compulsory license granted to® e :

- e L]

respect of plant variety , Of ¢fop-----—--—---- having registration No -
mem s sene, @t ed-—-—-- for the following reascns

1 Violation of terms and conditions of compulsory license
2. Inappropriate to continue license in public interest : i

The certified copies of all the documents are enclosed here with in support of myfmr
grounds for revocation,

I'We deciare that the facts and matters stated. herein are true to the best of my/our
knowledge, informatipn and belief
My/Our address for service in India is

Dated this ..o dBY coovncaadf i 2000

St B vy

To
The Authority
The Protection of Plant Varieties and Farmers' Rights

Strike off whichever is inapplicable

I. Insert the name(in fuil), address and nationality of the applicant-

2. The Name(s), address and nationality of the person(s), who has been granted
compulsory license

3. To be signed by the applicant(s)




%—_ﬂé _ﬁ}] e e i o — ' : in
FORM - PV-31
[See rule73(3)]

THE Wﬂﬂ OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001

NOTICE OF OPPOSITION TO AN APPLICATION FOR REVOCATION

wWe' hereby
give nnliu of opposition to the application for revocation for grant of unpﬁnry

license made by/on behall nr
in  respect of the registered plant

variety of crop  having registration No
dated .

The grounds on which the said application for the revocation of grant of compulsory
license is opposed are as follows:-

In support of my/our opposition, I/we hereby enclose Ilcmvi_th certified copies of the
following documents:-

(1)

(2)

(3 A

My/our address of service in India is

Datedthis . ... day ... ... of.......20....

----------------------------

2608 GI2003—12
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To
The Asthority
Tiie Protection of Plant Varieties and Farmers’ Rights

Strike off whichever is inapplicable

I Insert the name(in full), address and nationality of the applicant/licensee
2.The Name(s) of the person(s) who has filed an application for revocation
3.To be signed by the applicant(s)

-

FORM - PV-32
[See rule 75(1)]

THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
2001

FORM OF AUTHORISATION TO INSTITUTE SUIT
In the matter of plant variety—————, of crop———, having registration No-

» published on .
I/We'— - : hereby
authcnzez : D act on
my/our behalf in connection mth3 and

request that all notices, requisitions and communications relating thereto may be sent to
such agent/licensee at the above address.

I/'We hereby revoke all previous authorizations, if any made, in respect of the same
matter or proceedings.

Dated this . ..., .day ........of. . ...20. .

Signature

(Name and official seal if any)
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Te
The Registrar
The Plant Varieties Registry

Strike off whichever is inapplicable

; Insert the Name (in full), address and nationality of the applicant
3 Insert the Name (in full), address and nationality of the registered

agent/licensen |
3. State the particular matter or proceeding for which the authorization has
been given
4, Ta be signed by the applicant(s)
FORM ~ PV-33
[Seé rule 76]

THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT,
200%

REQUEST FOR CERTIFIED COPIES OF ENTRIES IN THE PLANT
VARIETIES REGISTER OR FOR INSPECTION OF SUCH ENTRY

In the matier of plant variety——————, of crop——————, having registration No-
- , published o8 ——,
VW' - o=t ‘hereby

request you to furnish me/us with a certified copy of: — p—
and ta send the certified copy on address given above.

I/We hereby request you to allow me/us to inspect entries/document
in respact of the above plant variety. '

The purpose for which the certified copy of the entry (ies)/document is required is as
follows:-

L

4

3.

(Name and official seal if any)
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To
1) The Registrar
The Plant Varieties Registry

2) The Authority
Plant Varieties and Farmers' Rights Authority
Signatmreq................

Strike off whichever is inapplicahle

I Insert the Name (in full), address and nationality of the applicant
2 Signature of the applicant
3 State the particular matter or proceeding for which the authorization has

been given
4 To be signed by the applicant(s)
FORM O-1
[See rule 30]

GOVERNEMNT OF INDIA, PLANT YARIEITIES REGISTRY

ADVERTISEMENT OF ACCEPTED APPLICATION FOR REGISTRATION

Y Application NO =--—smssex filed on R, _ _
or on behalf of Mr’, s ; S
for new plant variety/ extant vlarietyffhrmefs, variety essentially derived
variety-- , Of crop----——, having denomination---«-s----- the

specification including its, drawing and or photograph(s) of which are given

below, has been accepted and given registration number on
The convention application no,—-—----- 0 respect of the said variety has been filed
i 3
Of-—mmme e i -

Approprate office for the opposition of proceeding under rule 29, of the
Protection of Plant Varieties and Farmers’ Rights, 2003, Rules is *-—----——eeer.
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1. Name (in full), address/service address (with registration number, if
- applicable) & and nationality of the applicant.

6. Name (in full), address and nationality of the breeder (in case applicant is not
the breeder) '

7. Name of the convention country

8. Name of the Office.

FORM 0-2
[See rules 36 and 37|

GOVERNMENT OF INDIA, PLANT VARIETY REGISTRY
CERTIFICATE OF REGISTRATION

REGISTRATION NO. OF 200—

¥

" Whereas ... ...has declared that he has developed ——— ..
plant variety/essentially derived plant variety and that he is the true breeder thereof (or
the legal representative or assignee of the true breeder) and that he is entitled to a
plant variety right on the said variety, having regard io the provisions of the Protection
of Plant Varieties and Farmer’s Right Act, 2001 and that there is no objection to the
registration of plant variety in favour of him.

Andwhemustmhsx.byanappﬁcaﬁm,reqmedﬂm:mgismﬁonofphnt
variety/essentially derived plant variety may be allowed to him for the said plant
Variety,

And whereas he hes, by and in his application, particularly described the various
distinctive features and mentioned the denomination of the said plant variety;

Now, these presents that the sbove said applicant (inchuding his legal reprosentatives
and assignees or any of them) shall, subject to the provisions of the Protection of Plant

Ab0a |ou)av> = 13
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Varietics and Farmers Rights Act, 2001 and the conditions specified in section 47 of
the said Act, and to the conditions and provisions specified by any other law for the
time being in force, have the exclusive right to produce, sell, market, distribute,
importurexpurtﬂmm-ietyfnratmof—mymﬁ'nmﬂm svoeey ORPOF .3y
200.........and of authorizing any other person to do $0, subject 1 the conditions that
the validity of this registration is ot guaranteed and that the fee prescribed for the
continuance of this registration are duly paid.

In witness thereof, the Registrar has caused this registration to be sealed as of the
—...dayof ..........200...

Seal and Signature of ihe
- Registrar, Plant Varieties

Registry
Date of Grant

Nﬁfe;-'ﬂmfeesformainmnanceﬁ'thismgim'aﬁon, if it is to be maintained, will fall

5T B day of ............ .......and on the same day in every year
thercafier. H
FORM 0-3
{See rule 38]

GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
NOTICE OF NON-COMPLETION OF REGISTRATION

Application No...ovviivssnsinnie dated.....cor0

Notice is hereby given under rule 38 of the Protection of Plant Varieties and Farmers
Rights Rules, 2003 that the registration of the plant variety, in respect of which
application was made on the ..., day of ....... 200———-has not been completed
by reason of default on the part of the applicant. The applicant is directed me

R L o S RT S B T bl 0 By om0
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ﬂw{bliwhiguquiﬂmm(i]whhin 8 period of 30 days from the date of the receipt of
this Notice =

t.'fﬂi%dl the above tequirements are met within thirty days of the receipt of this
notice, Whe application shall be triated as abandoned.

BEAL AND SIGNATUTRE OF THE REGISTRAR
PLANT VARIETIES REGISTRY

FORM - 04
[See rule 44]

GOVERNMENT OF INDIA, PROTECTION OF PLANT VARIETRIES AND
FARMERNS RIGHTS AUTHORITY

REFERENCE FOR RECOVERY OF BENEFIT SHARING AMOUNT
; e

To

Referemce Case No...orrvorcrrmvrrsnes

Whereas ...........................has/have been asked vide Order dated...... to deposit

an amount of Rs................... a3 Benefit Sharing amount, determined by this

Authority vide the same Order issued in respect of benefit sharing application No.
_..,with the National Gene Fund under the provisions of Section 26(6).

And whereas the said person(s) SoO— - | |
has‘have defaulted or failed to deposit the said

2608 GU2003—14. '
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benefit sharing amount for the last .. and whereas the said person(s)
reside(s)/carries on his/their work at--—-=--=-- , which is within youir jurisdiction.

In view of the above-mentioned default on the patt of the person(s) named herein, a
reference is being made herein to your office to collect the above Hientivhed amount
of benefit sharing as an arrear of land revenue undef thé provisions of the

The:muﬁruhsedummrwoflardmwwmmﬂﬁswdﬁ
required to be deposited with the National Gene Fund established under the Protection
of Plant Varieties and Farmers’ Rights Act, 2001 within & period of three mofiths aftér
realization of the said amount.

Dated this ..... dayof ......20

SIGNATURE WiTH SEAL OF THE AUTHORITY

FORM 0-3
[See rude 47]

GOVERNMENT OF INDIA THE REGISTRAR OF PLANT VARIETIES

CERTIFICATE OF REGISTRATION OF AGENT OR LICENCEE

This is to centify that Shi/SmMs............ . Rio............. hashave been registered
as an agent/licensee in respect of plant variety{ies) e O CTOpssmmesaness,
registration No......... onthig ... ........ . dayof ........ 200..

This Certificate shall, however, be subject {6 the terms and conditions stipulated in
the contract in respect of the above mentioned registered plant variety (ies).
SEAL AND SIGNATURE OF THE REGISTRAR

PLANT VARIETIES REGISTRY

Frn
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FORM — 0-6
[See rule 49]

GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY

NOTICE UNDER SECTION 28

N‘.tkt N.---ullun-vp__hu LTS

APPLICATION NO. ...... IN RESPECT OF THE PLANT VARIETIES
REGISTRATION NO....

Whereas ................ has/have filed an application for variation/cancellation of the
terms of the regisiration certificate No............ in respect of the plant variety
i of erop-—~—having denomination-—-—--—---.

In view of the above, you are hereby notified to file opposition to the said application
(s) with necessary documents within a period of three months from the receipt of this
notice, failing which the said application shali be disposed of accordingly.

Dated this ..... day of ...coeery 20,

- SEAL AND SIGNATURE OF REGISTRAR, PLANT
VARIETIES REGISTRY

FORM O-7
[See rule 51 (1)]

NOTICE OF THE OFFER TO SURRENDER THE CERTIFICATE OF
REGISTRATION BY THE BREEDER OF THE PLANT VARIETY
REGISTERED UNDER THIS ACT UNDER SECTION 33{2) BY
THE REGISTRAR.

Registrar of Plant Variety hereby serves upon a notice to the registered agent and / or
registered licensee of the application recetved under section 33 (1).
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Copy of the application along with the accompanying statement received by the
Registrar is annexed herewith.

If any person notified hereby, intends to oppose the surrender of certificate of
registration, shall within 3 months of the receipt of this notification may oppose in the
prescribed manner, '

Dated this .. ... dayof....... 200........
1
To
(3) TheJRegis.temd Agent
At:

(4) The Registered Licensee
At: 2

L. Signature of the Registrar of Plant Variety or the duly Authorized person,

4. Insert the name and address of the registered agent and/or the registered
licensee

5. Strike out whichever is not necessary.

FORM 0O-8
[See rule 53 (1)]

NOTICE OF THE APPLICATION FOR REVOCATION OF THE
CERTIFICATE OF REGISTRATION OF THE PLANT VARIETY
REGISTERED UNDER THIS ACT BY ANY PERSON UNDER
SECTION 34,

Authority of Plant Variety hereby serves upon a notice to the registered breeder of the

application received under section 34,

Copy of the application along with the accompanying statement received by the
Registrar is annexed herewith

If any person notified hereby, intends to oppose the revocation of certificate of

registration, shali within 3 months of the receipt of this notification may oppose in the
prescribed manner.

Dated this........davof.......20.. .. _
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At?

3 ilmtinﬂflheChlirmn of the Autherity or the duly MWW
4.  Ipsert the name .and addrgss of the reglstered bresder and/or registered
agent and/or thy registered licensge.

FORM O-%
[See rule 59 (1)]

NOTICE OF THE REGISTRAR FOR EITHER CANCELLATION OR
CHANGE OF CERTIFICATE OF REGISTRATION OR MAKING,
EXPUNGING OR VARYING THE ENTRY IN THE REGISTER

OF PLANT VARIETY.
A . - .
In the matter of plant varigty registration No................... of crep....... , registerad
inthe namenf .................... Notice is hereby served by the Registrar of Plant

Variety in the event the Registrar intends to do the following change(s) or
mn'gctm(a} and in circumstances that are stated fully in the accompanying statement.

l. cancellgtion the certificate of registration.

2. changing the certificate of registration.

1. making, expunging or varying the entry in the Register of Plant
Variety.

LA

wﬂ“ﬁ S EATaRL dﬂ!gf,zﬁ

To

D Mglﬂerﬁl Breeder
E. i?mmd Agent

F. Reflmred Licensee

3. Sigpature of the Registrar of plant variety or the duly authorized person.
4. Emc the name and address. -

s

S e

——

I



188 THE GAZETTE QOF INDJA : EXTRAORDINARY (Parrli—Sic 3]

FORM O-10
[See rule 63 (1)]

NOTICE OF APPLICATION FOR CORRECTION OF REGISTER BY THE
REGISTERED AGENT OR THE REGISTERED LICENSEE UNDER

SECTION 37 (2).

Registrar of Plant Varicty hereby serves upon a notice to the registered hreeder of the
application received under section 37 (2)

Copy of the application along with the accompanying statement received by the

Registrar is annexed herewith

Dated this ... dayof...... 200, ..

To
(A) The Registered Breeder
At ?
3. Signature of the Registrar of plant variety or the duly authorized person.
4 Insert the name and address. 3

FORM O -1}
(See rule 65)

GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY

ALTERATION IN DENOMINATION

Plant Variety-—------ —-—of crop---—-—-having registration No... . ... dated------

Notice is hereby given that an application 10 alter the denomination of plant variety-—-

- -of crop having registration No. -dated was

O A R A R I ] g |oae o
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made by o= LR Otk
The altered denomination as given below has been allowed,

SEAL AND SIGNATURE OF THE AUTHORITY
PROTECTION OF PLANT VARIETIES AND
FARMERS' RIGHTS AUTHORITY

FORM O - 12
GOVERNMENT OF INDIA, PLANT VARIETIES REGISTRY
NOTICE FOR COMPENSATION TOWARDS COMMUNITIES” RIGHTS

Plait variety—=s—of crop———having Registration No........... dated—

Noduhh«ebygivcnthmﬂnclﬁmshawbunreueivadﬁm

towards the contribution made by him/them, in the evolution of the above plant
variety. The breeder/his registered agent/legal representative/assigaee is directed to
file any objection to such claim(s) within three months from the date of this notice.

He shall substantiste his objections to the claims by providing authenticated
evidences.

He shall be given opportunity of being heard if so desired.

[No. 1-4/2003/8D-V)
K.M. SAHNI, Addl. Secy.

Prinisd by the Mamager, Guvi. of [ndis Pross, Rimg Rosd, Mayapuri ;
=, spuri, New Delhi-110064
and Publithed by the Controller of Pyblications, Delhi-1 10054,



